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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2022-2023),
having been authorized by the Committee to submit the Report on their behalf, present
this Seventy-Eighth Report (17" Lok Sabha) of the Committee on Government Assurances.

2. The Committee on Government Assurances (2021-2022) at their sitting held on 06"
June, 2022 took oral evidence of the representatives of the Ministry of Environment, Forest

and Climate Change regarding pending Assurances.

3 At their sitting held on 20 December 2022, the Committee on Government
Assurances (2022-2023) considered and adopted this Report.

4. The Minutes of the aforesaid sittings of the Committee form part of the Report.

5. For facility of reference and convenience, the Observations and Recommendations
of the Committee have been printed in bold letters in the Report.

NEW DELHI; RAJENDRA AGRAWAL,
20 December, 2022 CHAIRPERSON,
29 Agrahayana, 1944 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES

(iv)



REPORT
L. Introductory

The Committee on Government Assurances scrutinize the Assurances, promises,
undertakings, etc., given by the Ministers from time to time on the floor of the House and
report the extent to which such Assurances, promises and undertakings have been
implemented. Once an Assurance has been given on the floor of the House, the same is
required to be implemented within a period of three months. The Ministries/Departments
of the Government of India are under obligation to seek extension of time required beyond
the prescribed period for fulfilment of the Assurance. Where a Ministry/Department is
unable to implement an Assurance, that Ministry/Department is bound to request the
Committee for dropping it. The Committee consider such requests and approve dropping,
in case, they are convinced that grounds cited are justified. The Committee also examine
whether the implementation of Assurances has taken place within the minimum time
necessary for the purpose and the extent to which the Assurances have been implemented.

2. The Extracts from the Manual of Parliamentary Procedures in the Government of
India, Ministry of Parliamentary Affairs laying guidelines on the definition of an Assurance,
the time limit for its fulfilment, dropping/deletion and extension, the procedure for
fulfilment, etc., besides maintenance of Register of Assurances and periodical reviews to
minimize delays in implementation of the Assurances are reproduced at Appendix-I.

3. The Committee on Government Assurances (2009-2010) took a policy decision to
call the representatives of various Ministries/Departments of the Government of India, in a
phased manner, to review the pending Assurances, examine the reasons for pendency and
analyze operation of the system prescribed in the Ministries/Departments for dealing with
Assurances. The Committee also decided to consider the quality of Assurances
implemented by the Government.

- The Committee on Government Assurances (2014-2015) decided to follow the well
established and time tested procedure of calling the representatives of the
Ministries/Departments of the Government of India in a phased manner and review the
pending Assurances. The Committee took a step further and decided to call the

representatives of the Ministry of Parliamentary Affairs also as all the Assurances are
implemented through it.

5. In pursuance of the /bid decision, the Committee on Government Assurances (2021-
2022) called the representatives of the Ministry of Environment, Forest and Climate Change
and the Ministry of Parliamentary Affairs to render clarifications with regard to delay in
implementation of the pending Assurances pertaining to the Ministry of Environment,
Forest and Climate Change at their sitting held on 06™June, 2022. The Committee
examined in detail the following 21 Assurances (Appendices — II to XXII):



Table 1

Sl.No. SQ/USQ No. dated Subject
1. | USQ No. 1175 River Zone Control Act
dated 08.08.2011 (Appendix-II)
2. | USQ No. 7245 River Regulation Area
dated 21.05.2012 (Appendix-III)
3. | USQ No. 3688 River Regulatory Zone
dated 17.12.2012 (Appendix-1V)
4. | USQ No. 415 Regulation of Hunting
dated 01.12.2015 (Appendix-V)

5. | SQ No. 224 Coastal Management
dated 15.12.2015 (Appendix-VI)
(Supplementary by Dr. Manoj
Rajoria, M.P.)

6. | USQ No. 1587 Implementation of Forest Policy
dated 25.07.2017 (Appendix-VII)

7. | USQ No. 847 Eco-Sensitive Areas of Western Ghats
dated 14.12.2018 (Appendix-VIII)

8. | USQ No. 1051 Eco Sensitive Areas
dated 08.02.2019 (Appendix-IX)

9. | USQ No. 1122 Conservation of Western Ghats
dated 08.02.2019 (Appendix-X)

10. | USQ No. 80 Forest based Projects
dated 21.06.2019 (Appendix-XI)

11. | SQ No. 296 Amendment in Biological Diversity Act, 2002
dated 12.07.2019 (Appendix-XII)

12. | USQ No. 4538 Amendment in EIA Notification
dated 19.07.2019 (Appendix-XIII)

13. | SQ No. 82 Recycling of Plastics
dated 22.11.2019 (Appendix-XIV)
(Supplementary by  Smt.

Maneka Sanjay Gandhi, M.P.)
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14. | USQ No. 1042 Great Indian Bustard

dated 22.11.2019 (Appendix-XV)

15. | USQ No. 2060 Protection and Conservation of Wildlife
dated 29.11.2019 (Appendix-XVI)

16. | SQ No. 268 Conservation of Environment
dated 06.12.2019 (Appendix-XVII)

(Supplementary by Shri Anil
Firojiya, M.P.)

17. | USQ No. 3084 Poaching of Animals and Birds
dated 06.12.2019 (Appendix-XVIIT)
18. | USQ No. 1109 Ban on Methyl Isocyanate
dated 07.02.2020 (Appendix-XIX)
19. | USQ No. 2660 Soil Erosion at River Banks
dated 06.03.2020 (Appendix-XX)
20. | USQ No. 3222 Planting of Trees
dated 13.03.2020 (Appendix-XXI)
21, | SQ No. 381 Environmental Clearance for Irrigation
dated 20.03.2020 Projects

(Appendix-XXII)

6. During the oral evidence, the Committee emphasized that the
Ministries/Departments are required to implement an Assurance within a period of three
months and if the Ministries / Departments are unable to fulfil the Assurance within that
time period, then it is imperative for them to seek extension of time. The Committee also
observed that the Ministry of Environment, Forest and Climate Change had a pendency of
49 Assurances out of which 03 Assurances pertained to the 15" Lok Sabha, 06 Assurances
to the 16™ Lok Sabha and 40 Assurances to the 17" Lok Sabha. As the Assurances
belonging to the 15"Lok Sabha and 16" Lok Sabha were very old and pending for more
than 11 years to more than 03 years and there were inordinate delay in fulfilment of these
Assurances, the Committee enquired about the system of monitoring and periodical review
of the pending Assurances in the Ministry to minimize delay in their fulfilment and the
mechanism available for implementation of Parliamentary Assurances. In reply, the

Secretary, Ministry of Environment, Forest and Climate Change briefed the Committee as
under:

"The Assurances given by the Honorable Minister in the House are in a way
Assurances from the Government and their information will be made available in
time. From this point of view it is very important that the Assurances should be
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fulfilled within time. Whatever the situation or the matter may be, whether it is in
relation to a particular project, it should be placed before the Committee as soon as
possible. We try to make it a priority. For this purpose, the concerned divisional
heads in the Ministry follow Assurances continuously. Through the meeting of senior
officers, arrangements are made for their simulation so that the information that we
have to give has been made available after taking approval from the Honorable
Minister or if we are asking for more time, this arrangement should also be done
within the time limit.”

7. The Committee specifically desired to know about the frequency of meetings held
for review of pending Assurances to which the Secretary, Ministry of Environment, Forest
and Climate Change stated that there is no fixed time frame for the same and that they
are trying to conduct regular reviews since last one or two months.

8. Subsequently, Ministry of Parliamentary Affairs laid Implementation Reports in
respect of 12 Assurances mentioned at SI.No.1, 2, 3, 4, 5, 13, 14, 15, 16, 19, 20 and 21 on
27.07.2022 and 02 Assurances mentioned at Sl. No. 10 and 18 on 08.08.2022 on the floor
of the House.

Observations/Recommendations

O. The Committee note that as many as 49 Assurances pertaining to the
Ministry of Environment Forest and Climate Change concerning various
important matters were pending for implementation. The Committee further
note that out of 21 Assurances taken up by them during the oral evidence, 12
Assurances mentioned at Sl.No.1, 2, 3, 4, 5, 13, 14, 15, 16, 19, 20 and 21 were
implemented on 27.07.2022 and 02 Assurances mentioned at SI. No. 10 and 18
were implemented on 08.08.2022 after delays ranging from more than 11 years
in respect of first 12 Assurances to more than 03 years in respect of other 2
Assurances. 7 Assurances at Sl. Nos. 6, 7, 8, 9, 11, 12 and 17 could still not be
Fulfilled. Such inordinate delay in fulfilment of the Assurances is an indicative of
the fact that monitoring and follow up action taken for implementation of the
Assurances by the Ministry has not been adequate and needs further
improvement. The Committee are fully aware that implementation of some of
the Assurances especially those pertaining to policy matters, contentious issues
and Assurances which involve other Ministries/Departments/agencies, State
Government etc. may be difficult to be executed within the prescribed time
period and need more time. However, sustained efforts need to be made by the
Ministry for implementation of these Assurances as these are solemn
Parliamentary obligations. The Committee feel that time bound fulfillment of
Assurances restores common man's faith in governance and the utility and
relevance of Assurances are lost if there is inordinate delay in their fulfilment.
The Committee feel that the present mechanism of review of Assurances by the
Ministry needs further streamlining with mandatory result oriented regular
reviews so as to avoid undue delays in fulfiiment of Assurances, particularly
those Assurances pending for a long time. The Committee, therefore, urge the
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- Ministry to adopt a proactive approach and scale up the level of coordination
with all the stakeholders involved in the process such as other
Ministries/Departments, agencies, State Governments concerned including the
Ministry of Parliamentary Affairs for expeditious implementation of the
Assurances. The Committee desire that all the pending Assurances be subjected
to close scrutiny and outcome thereof furnished to the Committee for their
consideration. The Committee further desire that the Minutes of the review
meetings held in the Ministry for review and monitoring of pending Assurances
be invariably furnished to them as this will help the Committee in understanding
the issues in right perspective and assessing the progress of the Ministry in
implementation of the Assurances. The Committee would also like the Ministry
of Environment, Forest and Climate Change to follow the instructions contained
in the Manual on Practice and Procedure issued by the Ministry of Parliamentary
Affairs in letter and spirit for expeditious implementation of pending
Assurances.

II. Review of the Pending Assurances of the Ministry of Environment, Forest
and Climate Change

10. In the succeeding paragraphs, the Committee deal with some of the important
pending Assurances pertaining to the Ministry of Environment, Forest and Climate Change
which have been critically examined / reviewed by them at their sitting held on 06.06.2022.

A. Implementation of Forest Policy

USQ No. 1587 dated 25.07.2017 regarding ‘Implementation of Forest Policy’ (Sl. No. 06).

11. In reply to USQ No. 1587 dated 25.07.2017, it was stated that the Ministry of
Environment, Forest and Climate Change was not aware of any report regarding
implementation of Forest Policy. However, Indian Institute of Forest Management (IIFM),
Bhopal under the Ministry of Environment, Forest and Climate Change (MoEF&CC) was
asked to prepare a draft National Forest Policy document. IIFM has submitted the draft
policy document. The Ministry of Environment, Forest and Climate Change has not finalized
the new National Forest Policy.

12. In its Status Note furnished in June, 2022, the Ministry of Environment, Forest and

Climate Change apprised the position regarding implementation of the Assurance as
under:- '

"A Cabinet Note on National Forest Policy 2020 was submitted by the Ministry to the
Cabinet Secretariat on 21.05.2020 for approval. The Note was prepared after public
consultation and inter-ministerial consultation. Cabinet Secretariat returned the
Cabinet Note on 23.09.2021 requesting the Ministry to submit an updated/revised
Note. Accordingly, a revised Cabinet Note on National Forest Policy, 2022 is under
preparation”
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13.  Giving an update on the implementation of the Assurance during oral evidence, the
Secretary, Ministry of Environment, Forest and Climate Change submitted as under:-

"This Assurance is about Forest Policy. A Cabinet Note was prepared in the year
2020. As It could not get approved for some reason, efforts are being made to
prepare it again. It is requested that in today's date a Forest Policy already exists.
Apart from that there is also the Indian Forest Act. The Wildlife Protection Act is
under consideration for amendment in the Parliament. There is also the Forest
Rights Act. Action on all the subjects of forest and wildlife is being taken under one
or the other Policy.”

14. The Committee observed that the Ministry had earlier requested for dropping the
Assurance. However, the request of the Ministry was not acceded to by the Committee.
The Committee enquired as to what difference has come in the position of the Assurance
since the time the request of the Ministry was not accepted by the Committee and the
steps taken by the Ministry on the recommendations of the Committee's 47th Report (17th
Lok Sabha) on the subject. The representatives of the Ministry of Environment, Forest and
Climate Change replied that they had again presented the Cabinet Note on 23rd
September, 2021 but after some objections it had come back and that they are updating it
again.

Observations/Recommendations

15. The Committee note that implementation of Forest Policy is crucial for
effective conservation, protection and better management of the country’s
priceless pristine forests. The need for working on implementation of Forest
Policy is more than ever to ensure environmental stability and maintenance of
ecological balance including atmospheric equilibrium which is vital for
sustenance of all life forms, human, animal and plant. The Committee are
concerned to note that the Assurance given on the floor of the House on
25.07.2017 with regard to implementation of forest policy has not been
implemented even after a lapse of 5 years and the issue still lingers on without
any outcome. The Committee are given to understand that though the
Assurances pertained to 2017, the Ministry took initiative for implementation of
this Policy and a Cabinet Note on National Forest Policy was prepared after
public consultation and inter-ministerial consultation in the year 2020. The Note
was submitted to the Cabinet Secretariat on 21.05.2020 for approval which the
latter had returned with some objections. However, even though one year has
since passed, the revised Cabinet Note in accordance with the instructions of
the Cabinet Secretariat has still not been submitted by the Ministry. The
Committee while taking strong objection to considerable delay in fulfillment of
the Assurances stress that the country badly needs a proper and futuristic
Forest Policy to deal with the emerging challenges in the field not only to
prepare itself to meet/address the challenges but also to conserve and preserve
the Indian forests which are already under severe pressure of growing demands
for fuel, fodder, grazing, timber and non-wood forest products together with
lack of involvement of stakeholders in protection and management of forests
efficiently.
A



The Committee’s scrutiny of sequence of events has also revealed that the
request of the Ministry of Environment Forest and Climate Change for dropping
the Assurance was not acceded to by the Committee in their sittings held on
04.12.2019 and 19.01.2021. The Committee presented their 6" and 47" Reports
(17*" Lok Sabha) on the subject to Lok Sabha on 20.09.2020 and 03.08.2021
respectively wherein they had emphasized on the need to safeguard ecological
balance and livelihood security of people and future generations based on
preservation, expansion and sustainable management of forests and
recommended that the Assurance be brought to its logical end. The Committee
had directed the Ministry to pursue the matter vigorously with the
stakeholders/agencies concerned and implement the Assurance at the earliest.
Thus, the Department could have made concerted and coordinated efforts at
least from 2020 onwards to expedite implementation of this Assurance which
has not taken place unfortunately. Keeping in view the importance and
sensitivity of the subject along with the urgent need for implementation of
Forest Policy, the Committee once again impress upon the Ministry to take the
recommendations of the Committee seriously and take necessary measures for
fulfillment of the Assurance in a time bound manner so that there is no further
delay in fulfillment of the Assurance.

B. Eco-Sensitive Areas of Western Ghats

(i).  USQ No. 847 dated 14.12.2018 regarding ‘Eco-sensitive Areas of Western Ghats’ (S.
No. 07).

(ii).  USQ No. 1051 dated 08.02.2019 regarding ‘Eco-sensitive Areas’ (Sl. No. 08).

(iif).  USQ No. 1122 dated 08.02.2019 regarding ‘Conservation of Western Ghats’ (SI. No.
09).

16.  In reply to the Above said Questions, It was stated that after republishing the latest
draft Notification on 03.10.2018, the Ministry of Environment, Forest and Climate Change
has sought views/comments of the State Governments of Gujarat, Karnataka, Tamil Nadu,
Kerala, Maharashtra and Goa. It was further stated that the Ministry of Environment,
Forest and Climate Change is willing to finalize the Ecologically Sensitive Area (ESA)
Notification duly considering the views of public/stakeholders and the concerned State
Governments of the Western Ghats region in consultation with the Expert Committee of
Eco Sensitive Zone.

17.  Giving an update on the efforts made by them to implement the Assurances, the
representatives of the Ministry of Environment, Forest and Climate Change stated in their
Status Note in June, 2022 that all possible attempts have been made by the Ministry in
bringing convergence on the issue through close interactions with the relevant stakeholders
viz. State Governments, Public Representatives and the general public at large, the
apprehensions and reservations on the part of each of the stakeholder continue to be
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there. The Ministry has also attempted to suitably amend the profile of activities, both
prohibited and regulated, so as to address the local needs of the people. An approach of
core areas within ESA and the non-core areas in the said ESA (with relaxed restrictions)
was also proposed to address the local needs and aspirations of the people as regards to
their growth and development. However, the reservations of the respective States, leaders
and the public bodies remain. Therefore, Ministry vide OM dated 18.04.2022 has
constitute a dedicated committee to reexamine the suggestions of the six State
Governments viz. Gujarat, Maharashtra, Goa, Karnataka, Kerala and Tamil Nadu in a
holistic manner keeping in view the conservation of pristine environment and the rights,
needs and developmental aspiration of the areas.

18.  On enquiring the reasons for delay, the Secretary, Ministry of Environment, Forest
and Climate Change explained the reasons for the delay in implementing the Assurances as
under:-

"These three Assurances belong to the Western Ghats eco-sensitive area. In this
case a draft of the notification has been placed in the public domain. References
have also come from State Governments mentioning the suggestions and problems.
Keeping these in mind, a committee has also been formed during its validity. The
Committee has been expected to go to every State and establish liaison with the
State Government and public representatives and submit its report on how a
sensitive zone can be finalized. Presently, this committee is in existence and the
draft Notification is also in public domain. Since so many points have been raised by
the affected people, it will take a long time. That's why we have requested that
more time should be given”

19. Observing that the Ministry have requested for full one year of extension to fulfil
the Assurances, the Committee enquired as to whether the Ministry was inviting
suggestions from all the States of the Western Ghats to which the Ministry replied in
affirmative. When the Committee specifically enquired as to whether any response has
come from these States, the Secretary, Ministry of Environment, Forest and Climate
Change stated as under:

"Meetings of this Committee have also been held. This Commiltee has met on 26th
April and 4th May, 2022. After that, on May 14 to 16, 2022 meetings have been held
in Karnataka and Goa. In this way, the Committee meets on the spot and tries to
understand whatever the concerns and issues are. Only after that will they be able
to give their recommendations. so this is likely to take time.”

Observations/Recommendations

20. The Committee are concerned to note that in spite of repeated Assurances
given on the floor of the House in 2018 and 2019 on a crucial issue relating to
conservation of eco-sensitive areas of Western Ghats these have not been
implemented even after lapse of almost 4 years. The issue continues to linger on
without any tangible result. The Committee are given to understand that to
conserve and protect the unique biodiversity of Western Ghats the Ministry of
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Environment, Forest and Climate Change had set up the Western Ghats Ecology
Expert Panel (WGEEP) which was followed by High Level Working Group
(HLWG) for recommending measures for the conservation of Western Ghats.
Based on the recommendation of HLWG to declare Ecologically Sensitive Areas
(ESA) of the Western Ghats, Government had issued first draft Notification on
10.02.2014. Later on, to continue with the Notification process, the draft
notification was republished on 04.09.2015 and 27.02.2017 and Ministry of
Environment Forest and Climate Change (MoEF&CC) had arranged several
meetings with the entire States of Western Ghats region at various levels. Even
though sincere attempts have been made by the Ministry in bringing
convergence on issues through close interaction with relevant stakeholders viz,
State Governments, Public Representatives and the general public at large,
apprehensions and reservations expressed by stakeholders on the issue
continue to act as a stumbling block in notification of eco-sensitive zones. It
was also decided to constitute a dedicated committee to re-examine the
suggestions of the six State Governments viz. Gujarat, Maharashtra, Goa,
Karnataka, Kerala and Tamil Nadu in a holistic manner keeping in view the
conservation of pristine environment and the rights, needs and developmental
aspiration of the areas. The Ministry also informed the Committee during
evidence that the notification was placed in the public domain and references
came from State Governments mentioning the suggestions and probiems.
Keeping the said suggestions in mind, a Committee has also been formed and
this Committee is expected to go to every State and establish liaison with the
State Government and public representatives and submit its report on how a
sensitive zone can be finalized. Presently, this Committee is in existence and the
draft Notification is also in public domain. The representatives of the Ministry
have submitted before the Committee that since many issues/points have been
raised by the affected States/persons, the matter will take time and hence the
request for further extension of time to fulfill the Assurance has been made. The
Committee note that on the spot meetings have been held by the Committee
constituted for the purpose on 26" April, 4" May, 2022 and 16" May, 2022 with
the concerned State Governments to understand their concerns and issues.
Once this process gets over, the Committee will give their recommendations and
it is likely to take time. The Committee, while taking note of the fact that the
matter involves a complex and sensitive issue, observe that efforts made by the
Ministry so far have not yielded any result leading to non-fulfillment of the long
pending Assurance. The urgent need for formulation of policy thereby putting in
place an Authority to protect and nourish the environment, which is witnessing
varied challenges across the globe can hardly be overemphasized. The
Committee earnestly desire the Ministry to chalk out an action plan to finalize
the notification of Ecologically Sensitive Areas (ESA) across Western Ghats and
fulfil the Assurance at the earliest.



C. Amendment in EIA Notification

USQ No. 4538 dated 19.07.2019 regarding ‘Amendment in EIA Notification’ (SI. No. 12).

21.  In reply to USQ No. 4538 dated 19.07.2019 regarding ‘Amendment in EIA
Notification, it was stated that the Zero draft of the Environmental Impact Assessment
Notification, 2019 has been circulated to all the State Governments, State
Environmental Impact Assessment Authorities, State level Expert Appraisal Committees,
State Pollution Control Boards/Pollution Control Committees seeking their
comments/objections/ suggestions of the other stake holders.

22. In their Status Note furnished in June, 2022, the Ministry stated that the draft
EIA Notification 2020 was published in the official gazette on 11.04.2020 in accordance
with Rule 5(3) of the Environment (Protection) Rules, 1986, for the information of the
public likely to be affected thereby and for giving suggestions on the proposals
contained in the draft notification within a period of 60 days. However, the draft
notification was available for public comments upto 11.08.2020 taking into account
CoVID19 pandemic restrictions and court directions. More than 20 lakh comments have
been received. The Work related to compilation and collation of the
comments/suggestions received from all the stakeholders on the draft EIA Notification,
2020 was granted to NEERI, Nagpur. NEERI has submitted the final report.
Subsequently, on the direction of Hon’ble High Court of Delhi the translated versions of
draft EIA Notification 2020 in twenty-two vernacular languages, were placed in the
public domain through website of the Ministry as well as on the website of State
Environment Department and SPCBs, and a time period of 60 days was provided for
sending comments/objections on the notification. The time period for sending
comments/objections came to an end on 15.12.2021. About 725 comments have been
received on the e-mail address designated for the purpose. Work order for additional
work of compilation and collation of the comments received on draft EIA Notification,
2020 has been issued to NEERI vide letter dated 14.02.2022 and they have submitted
the draft report. In the meanwhile, due to the amendment of Environment Protection
Rules dated 16.06.2021, the draft EIA Notification 2020 which was due to expire on
06.04.2022 is now valid till 30.10.2022. The notification is still under finalization.

23.  Giving an update on the implementation of the Assurance during oral evidence,
the Secretary, Ministry of Environment Forest and Climate Change submitted as under:-

"This Assurance is in relation to the Notification on the Environment Impact
Assessment as to whether comments, views and suggestions are being taken for
this and as to when these can be finalized. The Notification was in the public
domain and every process got delayed during COVID. So, in the meantime the
draft notifications were translated.”

24. The Committee observed that the Ministry have stated in their Status Note that
NEERI has submitted the final Report. However, the Ministry have not provided the
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~ date on which the said Report was submitted by NEERI. The Committee then desired
to know as to when was the Report of NEERI submitted. The representatives of the
Ministry of Environment, Forest and Climate Change replied as under:-

"This Report was submitted during September 2021. After NEERI submitted
this Report, an Order of High Court came which said that you have to translate
it in 22 languages. That's why we could not take NEERI's Report forward and
could not even accept it. As per this order of High Court, we have translated it
and put it on our website for 60 days. About 700 to 800 comments came in and
NEERI was given additional work. It was doing that work, but, in the meanwhile
the time limit of Notification under the Environment Protection Act has been
extended. We are compiling the comments which have come now. We will do
further work by compiling and examining them.”

bservati ecommendations

25. The Committee note that another Assurance on an important and
sensitive issue relating to Amendment in Environment Impact Assessment
(EIA) Notification is pending for implementation for more than 3 years. As
regards its implementation, the Committee have been informed that the
draft EIA Notification, 2020 was published in the Official Gazette on
11.04.2020 in accordance with Rule 5(3) of the Environment (Protection)
Rules, 1986, for the information of the public likely to be affected thereby
and for giving suggestions on the proposals contained in the draft
notification within a period of 60 days. The draft notification was made
available for public comments up to 11.08.2020 taking into account Covid19
pandemic restrictions and court directions. More than 20 lakh comments
were received. The work related to compilation and collation of the
comments/suggestions received from all the stakeholders on the draft EIA
Notification, 2020 was granted to NEERI, Nagpur. NEERI submitted the final
Report in September, 2021. Subsequently, as per direction of Hon’ble High
Court of Delhi the translated versions of draft EIA Notification 2020 in
twenty-two vernacular languages, were placed in the public domain through
the website of the Ministry as well as on the website of State Environment
Department and State Pollution Control Boards (SPCBs) and a time period of
60 days was provided for sending comments/objections on the Notification.
The time period for sending comments/objections came to an end on
15.12.2021. About 725 comments were received on the e-mail address
designated for the purpose. Work order for additional work of compilation
and collation of the comments received on draft EIA Notification, 2020 was
issued to NEERI vide letter dated 14.02.2022. In the meanwhile, due to the
amendment of Environment Protection Rules dated 16.06.2021, the draft EIA
Notification 2020 which was due to expire on 06.04.2022 was made valid till
30.10.2022. The Ministry further informed the Committee that the
notification is still under finalization. Explaining the reasons for non-
implementation of such important Assurance for the last three years, the



representatives of the Ministry submitted during oral evidence that
amendment of EIA Notifications is taking time as every process got delayed
due to COVID Pandemic. Further, the work involved discussions with
experts, NGOs, State Governments and other stakeholders which is a
detailed and lengthy exercise. Notwithstanding the explanations of the
Ministry in the matter, the fact remains that the implementation of the
Assurance on an important subject like the one in the instant case has been
inordinately delayed. The relevance of Environment Impact Assessment in
promoting and upholding a balance between development and
environmental preservation and its significance in reaching the objectives of
sustainable development can hardly be overemphasized. Keeping in view the
importance of the Assurance and relevance of the subject in the emerging
scenario, the Committee recommend the Ministry of Environment Forest and
Climate Change to make earnest and vigorous efforts to expedite fulfillment
of the Assurance.

III. Implementation Reports

26.  As per the Statements of the Ministry of Parliamentary Affairs, Implementation
Reports in respect of the following 14 Assurances have since been laid on the Table of
the House on 27.07.2022 and 08.08.2022:

Table 2
SI.No | SLNo. in the SQ/USQ No. and date Date of
Table 1 (Para No. 4) Implementation
SI.No.1 USQ No. 1175 dated 08.08.2011 | 27.07.2022

regarding 'River Zone Control Act'

Sl. No. 2 USQ No. 7245 dated 21.05.2012 | 27.07.2022
regarding ‘River Regulation Area’
Sl. No. 3 USQ No. 3688 dated 17.12.2012 | 27.07.2022

regarding ‘River Regulatory Zone’

SI.No.4 USQ No. 415 dated 01.12.2015 | 27.07.2022
regarding ‘Regulation of Hunting’

Sl.No.5 SQ No. 224 dated 15.12.2015| 27.07.2022
(Supplementary by Dr. Manoj
Rajoria, M.P.) regarding 'Coastal
Management'

3.




6. SI.No.10 USQ No. 80 dated 21.06.2019 | 08.08.2022
regarding ‘Forest based Projects’
7s Sl.No.13 SQ No. 82 dated 22.12.2019 | 27.07.2022
(Supplementary by Smt. Maneka
Sanjay Gandhi, M.P.) regarding
'Recycling of Plastics'
8. SI.No.14 USQ No. 1042 dated 22.11.2019 | 27.07.2022
regarding ‘Great Indian Bustard’
9. Sl.No.15 USQ No. 2060 dated 29.11.2019 | 27.07.2022
regarding ‘Protection and
Conservation of Wildlife’
10. Sl.No.16 SQ No. 268 dated 06.12.2019 | 27.07.2022
(Supplementary by Shri Anil
Firojiya, M.P.) regarding
‘Conservation of Environment'
11. SI.No.18 USQ No. 1109 dated 07.02.2020 | 08.08.2022
regarding 'Ban on  Methyl
Isocyanate’
12. SI.No.19 USQ No. 2660 dated 06.03.2020 | 27.07.2022
regarding ‘Soil Erosion at River
Banks'
13. SI.No.20 USQ No. 3222 dated 13.03.2020 | 27.07.2022
regarding ‘Planting of Trees’
14. SI.No.21 SQ No. 381 dated 20.03.2020 | 27.07.2022
regarding ‘Environmental
Clearance for Irrigation Projects’
NEW DELHI; RAJENDRA AGRAWAL,
20 December, 2022 CHAIRPERSON,
29 Agrahayana, 1944 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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- Assurances |

8.1 During the course of reply given to a question or Definition
a discussion, if a Minister gives an undertaking which
involves further action on the part of the Government in
reporting back to the House, it is called an ‘assurance’.
Standard list of such expressions which normally constitute
assurances as approved by the Committee on Government
Assurances (CGA) of the respective House, is given at
Annex-3. As assurances are required to be implemented
within a specified time limit, care should be taken by all
concerned while drafting replies to the questions to restrict
the use of these expressions only to those occasions when
it is clearly intended to give an assurance on the floor of
the House.

8.2 An assurance given in either House is required to be Time limit for
fulfilled within a period of three months from the date of "¢
the assurance. This limit has to be strictly followed.

8.3 To ensure early fulfillment of assurances, entire OnlineAssurances
process beginning from culling out of assurances from %‘fﬁging Aysiem
the proceedings of the House to the submission of
Implementation Report including extension of time,

dropping and transfer of assurances have been automated

through a Software Application named “Online Assurances

Monitoring System”™ (OAMS). Requests for extension of

time, dropping or transfer of assurances and submission

of Implementation Report through any other offline mode

shall not be entertained under any circumstances.

1Yy



Culiing out of
Assurances

Deletion from the
list of assurances

Extension of time
for fulfilling an
assurance

Registers of
Assurances

8.4 When an assurance is given by a Minister or when
the Presiding Officer, directs the Government to furnish
information to the House, it is extracted by the Ministry
of Parliamentary Affairs, from the relevant proceedings
and communicated to the Department concerned online
through “OAMS’ normally within 20 working days of the
date on which it is given on the floor of the House.

8.5 It the administrative Ministry/Department has any
objection to treating such a statement as an assurance or
finds that it would not be in the public interest to fulfill it, it
may upload its request at ‘OAMS’ within a week of treating
such statement as assurance for getting it deleted from the
list of assurances. Such action will require prior approval
of the Minister concerned and this fact should be clearly
indicated in their communication containing the request. If
such a request 1s made towards the end of stipulated period
of three months, then it should invariably be accompanied
with a request of extension of time. The departm: 1t should
continue to seek extension of time till the decision of
the Committee on Government Assurances is conveyed
through *OAMS’. Requests received through offline mode
shall not be entertained by either Rajya Sabha/Lok Sabha
Secretariat or Ministry of Parliamentary Affairs.

8.6 If the Department finds that it is not possible to fulfill
the assurance within the stipulated period of three months
or within the period of extension already granted, it may
seek further extension of time as soon as the need for such
extension becomes apparent, indicating the reasons for
delay and the probable additional time required alongwith
details of action taken/progress made in the matter. All such
request should be submitted at *OAMS’ for decision by
CGA thereon with the approval of the concerned Minister.

8.7.1 The particulars of every assurance will be entered by
the Parliament Unit of the Ministry/Department concerned
in a register as at Annex 4 after which the assurance will be
passed on to the concerned section
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Deletion from the
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Registers of
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Manual of Parliamentary Procedures

8.4 When an assurance is given by a Minister or when
the Presiding Officer, directs the Government to furnish
information to the House, it is extracted by the Ministry
of Parliamentary Affairs, from the relevant proceedings
and communicated to the Department concerned online
through ‘OAMS’ normally within 20 working days of the
date on which it is given on the floor of the House.

8.5 If the administrative Ministry/Department has any
objection to treating such a statement as an assurance or
finds that it would not be in the public interest to fulfill it, it
may upload its request at “OAMS’ within a week of treating
such statement as assurance for getting it deleted from the
list of assurances. Such action will require prior approval
of the Minister concerned and this fact should be clearly
indicated in their communication containing the request. If
such a request is made towards the end of stipulated period
of three months, then it should invariably be accompanied
with a request of extension of time. The department should
continue to seek extension of time till the decision of
the Committee on Government Assurances is conveyed
through *OAMS’. Requests received through offline mode
shall not be entertained by either Rajya Sabha/Lok Sabha
Secretariat or Ministry of Parliamentary Affairs.

8.6 If the Department finds that it is not possible to fulfill
the assurance within the stipulated period of three months
or within the period of extension already granted, it may
seek further extension of time as soon as the need for such
extension becomes apparent, indicating the reasons for
delay and the probable additional time required alongwith
details of action taken/progress made in the matter. All such
request should be submitted at *OAMS’ for decision by
CGA thereon with the approval of the concerned Minister.

8.7.1 The particulars of every assurance will be entered by
the Parliament Unit of the Ministry/Department concerned
in a register as at Annex 4 after which the assurance will be
passed on to the concerned section



Assurances

8.7.2 Even ahead of the receipt of communication from
the Ministry of Parliamentary Affairs through ‘OAMS’
the section concerned should take prompt action to fulfill
such assurances and keep a watch thereon in a register as
at Annex 3.

8.7.3 The registers referred to in paras 8.7.1 and 8.7.2 will
be maintained separately for the Lok Sabha and the Rajya
Sabha assurances, entries therein being made session
WISE.

The Section Officer in charge of the concerned section
will:

(a) scrutinize the registers once a week;

(b) ensure that necessary follow-up action is taken without
any delay whatsoever;

(¢) submit the registers to the branch officer every fortnight
if the House concerned is in session and once a month
otherwise, drawing his special attention to assurances
which are not likely to be implemented within the
period of three months; and

(d) review of pending assurances should be undertaken
periodically at the highest level in order to minimize
the delay in implementing the assurances.

8.8 The branch officer will likewise keep his higher
officer and Minister informed of the progress made in
the implementation of assurances, drawing their special
attention to the causes of delay.

8.9.1 Every effort should be made to fulfill the assurance
within the prescribed period. In case only part of the
information is available and collection of the remaining
information would involve considerable time, an
Implementation Report(IR) containing the available
information should be uploaded at ‘OAMS’ in part
fulfillment of the assurance, within the prescribed time
limit. However, efforts should continue to be made for
expeditious collection of the remaining information for
complete implementation of the assurance at the earliest.

€

47

Role of Section
Officer and Branch
Officer

Procedure for
fulfillment of an
assurance



48

Laying of the
Implementation
Report on the Table
of the House

Obligation to lay a
paper on the Table
of the House vis-a-
vis assurance on the
same subject
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8.9.2 Information to be furnished in partial or complete
fulfillment of an assurance should be approved by the
Minister concerned before it is uploaded at “‘OAMS’ in both
English and Hindi versions in the prescribed pro forma as
at Annex-6 , together with its enclosures. After online
submission of the Report for fulfillment of the assurance
partial or complete as the case may be, four hard copies
cach in Hindi and English version with one copy of each
version duly authenticated by the officer concerned should
be sent to the Ministry of Parliamentary Affairs for laying
until e-laying is adopted by the concerned House.

8.9.3 The Implementation Report should be submitted
at‘OAMS’ only. Implementation Report sent by any other
mode or sent to Rajya Sabha/Lok Sabha Secretariat directly,
will not be considered for laying.

8.10 The Ministry of Parliamentary Affairs, after scrutiny
of the Implementation Report, will arrange to lay it on the
Table of the House concerned. A copy of the Implementation
Report, as laid on the Table, will be forwarded by Ministry
of Parliamentary Affairs to the member(s) concerned.
Details of laying of Implementation Report submitted by the
Ministry/Department concerned would be made available
by the Ministry of Parliamentary Affairs at ‘OAMS’. The
Parliament Unit of the Ministry/Department concerned
and the concerned section will, on the basis of information
available at ‘OAMS’, update their records.

8.11 Where there is an obligation to lay any paper (rule/
order/notification, etc.) on the Table of the House and for
which an assurance has also been given, it will be laid
on the Table, in the first instance, in fulfillment of the
obligation, independent of the assurance given. After this,
a formal report regarding implementation of the assurance
indicating the date on which the paper was laid on the Table
will be submitted at ‘OAMS’ in the prescribed pro forma
(Annex-6) in the manner already described in para 8.9.2
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8.12 Each House of Parliament has a Committee on
Government Assurances nominated by the Chairman/
Speaker. It scrutinizes the Implementation Reports and the
time taken in the fulfillment of Government Assurances
and focuses attention on the delays and other significant
aspects, if any, pertaining to them. Instructions issued by
Ministry of Parliamentary Affairs from time to time as
available on ‘OAMS’ are to be followed strictly.

8.13 The Ministries/Departments will, in consultation with
the Ministry of Parliamentary Affairs, scrutinize the reports
of these two Committees for remedial action wherever
called for.

8.14 On dissolution of the Lok Sabha, the pending
assurances do not lapse. All assurances, promises or
undertakings pending implementation are scrutinized
by the new Committee on Government Assurances for
selection of such of them as are of considerable public
importance. The Committee then submits a report to the
Lok Sabha with specific recommendations regarding the
assurances to be dropped or retained for implementation
by the Government.

/8
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(a)

(b)
(e)
(d)
(€)

ATT@’\AE’ ®~J]

GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT AND FORESTS
LOK SABHA
UNSTARRED QUESTION NO.1175
TO BE ANSWERED ON 08.08.2011

River Zone Control Act

SHRI DHARMENDRA YADAV:
SHRI ANANDRAO ADSUL:
SHRI GAJANAN D. BABAR:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

whether the Union Government has constituted a committee for drafting ‘River Zone Control
Act’;

if so, the details thereof;

whether some organisations have submitted draft policy to his ministry;

if so, the reaction of the Government thereto; and

the action taken by the Government thereon?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) FOR ENVIRONMENT AND FORESTS
(SHRIMATI JAYANTHI NATARAJAN)

" (8) & (b): [ The Ministry of Envxronment and, Forests has constituted an Expert Group for _

(c):

formulation of guldeﬁHMagement of River fronts through the River Regulation

Zone. The Expert Group includes experts in the area of river emlm water
pollunon and legal matters. S e,

No draft policy for River Regulatory Zone has been suggested to the Government by
any organisation. However, a Non Governmental Organization namely, Yamuna Jiye
Abhiyaan, has given certain suggestions for protection of river flood plains.

(d)&(e):  Does notarise in view of reply to part (c) above.

3 o o o o
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Appendix -]

GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT AND FORESTS

LOK SABHA ,
UNSTARRED QUESTION NO.7245
TO BE ANSWERED ON 21/05/2012

River Regulation Area
7245. SHRI DHARMENDRA YADAV:
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

()  whether the Government proposes to notify River Regulation Area to save riverbed from
harmful construction in the future; and

(b)  ifso, the details thereof and the current status of the proposal?

ANSWER

‘ (2) and (b): The Mimstry of Environment and Forests has constituted an Expert Group for

| formaia‘oon of guidelines for management of Rwer fronts through the River Regulation Zone

™ E}'pert Group includes experts in the area of river ecology, hydrology, water pollution and

Iegal matters. _
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT AND FORESTS

- LOK SABHA
UNSTARRED QUESTION NO. 3688
TO BE ANSWERED ON 17.12.2012

River Regulatory Zone
3688. SHRI CHANDRAKANT KHAIRE:
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a)  whether the Government proposes to formulate any law to save the river bed area like
Coastal Regulatory Zone in the name of River Regulatory Zone;

(b)  if so, the details thereof;

(c) whether the River Bed of Yamuna River near Noida in Uttar Pradesh was sold out as
Farm house/Farm land by the land mafias and farm houses was developed 111egally,

(d):  if so, the details thereof; and '

(e) "  the action taken/being taken by the Government against the gullty persons?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) FOR ENVIRONMENT AND
FORESTS

(SHRIMATI JAYANTHI NATARAJAN)

(2) & (b} The Minis nvironment and Forests has constituted an BExpert G _for ;
formulation of guidelines for management of river fronts through the River chuiatlon ¢
Zone, ]

(c) to (¢) As per information provided by the Irrigation Department, Uttar Pradesh, some
temporary hutments have been constructed by private land owners on their own land in the
flood plain ‘of river Yamuna. It has also been informed that the State Government issues
Notifications/Notices from time to time to not take up construction in the river flood plain.

sk
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 415
TO BE ANSWERED ON 01.12.2015

Regulation of Hunting

415. SHRIMATI VANAROJA R.:

Will the Minister of ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to
state: :

(a) whether Government proposes to notify a new set of regulations on hunting of wildlife
outside the protected areas such as national parks and sanctuaries as well as trade in
non-endangered flora and fauna which conservationists dubbed as a license to kill, and if
80, the details thereof;

(b) whether the Government has drafted a new wildlife conservation policy which includes
rules on wildlife kept in captivity to keep pace with changing times and need along as
well as the country’s religious and cultural practices and if so, the details thereof; and

(c) the steps being taken by the Government to keep in tune with the present day challenges
of conservation while framing new laws/rules?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) FOR ENVIRONMENT, FOREST AND
CLIMATE CHANGE

(SHRI PRAKASH JAVADEKAR)

(a), (b) and (¢) The Ministry of Environment, Forest and Climate Change has circulated a
draft wildlife policy to Principal Chief Conservator of Forests and Chief
Wildlife Wardens of States/Union Territory Governments and members of
the National Board for Wildlife for their comments and suggestions. The
important policy suggestions mentioned in the draft policy include:

(€9) Complete protection to threatened species everywhere. To redefine
threats and schedules accordingly;

(i)  Conservation within and outside Protected Areas to be implemented
with scientific knowledge based management approach;

(1ii)  Regulation for sustainable use and trade of forest biodiversity from
the forests other than Protected Areas, subject to the species specific
regulations linked to the schedules.

(iv) Redefining hunting for handling of life forms keeping in view the
traditional practices;

(v)  Regulation for domestic and international trade of exotic as well as
domestic biodiversity.

|\ However, no final policy decision in this regard has been taken by the \
\ Ministry. - )

e 3k
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
STARRED QUESTION NO.224
TO BE ANSWERED ON 15.12.2015

Coastal Management

*224. SHRI SANJAY DHOTRE:

SHRI BHARTRUHARI MAHTAB:

Will the Minister of ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to

state:

()

(b)

(©

(d)
(€)

whether the existing policy on Coastal Management envisages security to coastal
communities, conservation and protection of the coastal stretches and promotion of
sustainable development in  the coastal areas and if so, the details thereof;

whether the Government proposes to review this policy in the light of various
suggestions/representations received from various quarters and if so, the details
thereof;

whether the Government has demarcated hazard line in the coastal areas of the
country and if so, the details thereof, State/UT-wise;

the time by which hazard line is likely to be demarcated across the country; and

the other steps taken/being taken by the Government for coastal management in the
country?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) FOR ENVIRONMENT, FOREST
AND CLIMATE CHANGE

(SHRI PRAKASH JAVADEKAR)

(a) to (e) A statement is laid on the table of the House.

¥k
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Statement referred to in reply to parts (a) to (e) of Lok Sabha Starred Question
No.224 to be answered on Tuesday, the 15" December, 2015 on_‘CoastaI
Management’ raised by Shri Sanjay Dhotre and Shri Bhartruhari Mahtab

(a) The existing policy on coastal management as laid down. in the Coastal
Regulation Zone (CRZ) Notification, 2011 and Island Protection Zone (IPZ)
Notification, 2011 issued under the Environment (Protection) Act, 1986 envisages to
ensure livelihood security to the coastal communities, to conserve and protect
coastal stretches and its marine area and to promote sustainable development on
scientific principles taking in to account the dangers of natural hazards in the coastal
areas and sea level rise. These Notifications demarcate Coastal regulation zones
and island protection zones in coastal stretches; and regulate and restrict setting up
and expansion of any industry, operations or processes and manufacture or
handling or storage or disposal of hazardous substances in the aforesaid
zones.

CRZ Notification, 2011 provides for special dispensation to the local coastal
community including permission for reconstruction and repair works of dwelling units
in accordance with local town and country planning norms. The notification further
provides for ex-post facto approval to construction and repair activities of dwelling
units of traditional coastal communities which were undertaken after 1991 without
any approval. The construction/reconstruction of dwelling units of traditional coastal
communities including fisher folk is permitted between 100 and 200 metres from the
HTL along the seafront in accordance with a comprehensive plan prepared by the
State Government or the Union Territory in consultation with the traditional coastal
communities including fisher folk.

The special dispensation in CRZ regulation for local communities include the
delegated authority to local governments including Panchayats for approval of
housing and fishing activites in designated CRZs. In Greater Mumbai,
reconstruction and repair works of the dwelling units, belonging to fisher
communities and other local communities as identified by the State Government, can
be considered and granted permission by the Competent Authorities on a priority
basis, in accordance with the applicable Town and Country Planning Regulations. In
Kerala, beyond 50mts from the High Tide Line (HTL) on the landward side of
backwater islands, dwelling units of local communities can be constructed with the
prior permission of the Gram Panchayat. In the CRZ of Goa, the Government can
notify the fishing villages wherein all foreshore facilities required for fishing and
fishery allied activities such as fraditional fish processing yards, boat building or
repair yards, net mending yards, ice plants, ice storage, auction hall, jetties can be
permitted by Grama Panchayat in the CRZ area. Further, the reconstruction, repair
works of the structures of local communities including fishermen community is
permissible in CRZ.

As per the IPZ Notification, 2011, integrated islands protection zones of
Andaman & Nicobar and Lakshadweep Islands are required to be managed in
accordance with the Integrated Islands Management Plan and Integrated Coastal
Regulation Zone Plans by their respective UT Administrations.
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(b) The Government has initiated the process to review the CRZ Notification,
2011 in the backdrop of issues raised by the certain Coastal States. An Expert
Committee has examined these issues and submitted its report to this Ministry.

(c) & (d) The hazard line demarcation is mandatory under the CRZ Notification,
2011. The Government has started demarcation of hazard line taking into account,
tide, waves, sea level rise and shoreline changes all along the mainland coastline of
the country through Survey of India. The aerial photography of the mainland
coastline and photogrammetry for the west coast has been completed, and the
remaining works are scheduled for completion by 31.12.2017.

(¢) The Ministry has commissioned a World Bank assisted Integrated Coastal
Zone Management Project, which is aimed at preparation of integrated coastal zone
management plans for selected coastline stretches of these states through
community participation, capacity building and institutional development in the area
of coastal management. The phase-| of the project covers Gujarat, Odisha and West
Bengal. The Government of India in July, 2015 have approved the Phase-ll of the
project to cover remaining coastal States and Union Territories.
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H BREA IS P ST O A, DRSA IS DI o WAYE @ & L (au™) afea swd
Y G g9 I8 W 1w o § 6 o ue f 100 R weT € &) 99 v 300
TRW F1 A s gl e B Rod wive 9iffa fear war @) L (argue) s
BEAl 38 @ A S B 2| FERE, B [ X 712 PR § o 3w R s
TR T @ {0 @er & . (aau™) W 9eadr @ Rié { St @ anu 9d w9 e @
et ¥ A a3 § o 98 gy §1 . (@)

G 3eAE @ A g et 9 e ® 6 amw s e W oy, uE 95a € gw @ aw
& et 313t GfeR wR T W1 @ Bl .. (@EEE) W e gReTd W GHT o B
17 Fer 81 I8 99 o= A 2 .. (areum) o S oft wee Sor wed € 9w # Rssas
w8 fpar &1 8MU g WX Gowl & AAER AR W § I §H USHR § G A w6 8 Tt
W PIE AN T8 B W 5, .. (FagFE) DS B B o w0 SR arg A T & e
o 3R § vors e & foT wer 81 ) @fda ot o ol sftes W diemn g sen ar
T TATT GRS 8 S| .. (F9u) W i @ R 8 = | B9 et de @
forg wer & AT any dreer T8 =R § dad weT B It H T § o guv
& qifte X @ € ...(=9ur) wgeR #Ed S B g YT § 3R U S uME us
W Tooll U A1 TE 9 AMSHR &1 Hf &9 81 FIA MY T 9 W Tt wggl F
T @1 Y B § Ao &1 Wi gl . (@Er)

SHRI BHARTRUHARI MAHTAB: Madam, I may be allowed to ask the question
from this seat.

HON. SPEKER: You will have to.

SHRI BHARTRUHARI MAHTAB : While looking at the Minister of
Environment & Forests, one does not find that he is suffering from jetlag. He has
acclimatized himself in Paris and has also acclimatized himself here in this House.

Madam, the question is relating to risk to coastal communities and infrastructure.



According to the Inter-Governmental Panel on Climate Change, Asia will
be one of most severely affected regions of the world as a result of global warming.
The IPCC estimates that even by its most conservative scenario, sea level will be
above 40 cm higher than today in 2100 as the sea level has been increasing at an
average 3.1 mm per year. Such a rise in sea level will affect the coastal zones in
multiple ways including inundation and displacement of wetlands and lowlands,
coastal erosion, increased coastal storm/floods, alteration of tidal ranges, as well
as changes in sediment and nutrients transport. India is not an exception to this
scenario. Major States that are going to be affected are Gujarat, Odisha, and parts
of Andhra Pradesh.

Has the Government taken this scenario into consideration during the
formation of the existing policy on coastal management? If not, how would the
Government protect the coastal areas from the risk of rise in sea level, especially
in Odisha?

Nyt WESHR: AL, AW O WaTdr gOT ¥ 98 wewql g1 W, o, ve uw wifv
TN, S SN SER BT @ 99 B 71 & 3R a8 9 W@ 8l ... («EuE) i 9
It B W m F i formn & L (euE) ofee @wa e @ & eI Aie amn §
BT I F SR T Ao 7l W-daw W o W IR e sy aevae Bt
3R o R W v (@) S gue @ fog & emors Y A aw1 W
T B fog el AU T @ B .. (euE) SUe IR # N S| . (SFauT) i
ey e, Y Y wE B Wi vl @ R Rem B . (e AT daw
sifen, orE R 4, =9 99 I @t € Stk omdl, SiEl w1 u <@ gl ... ()
I & X F ANfrs o ok e =@ty @ v/ § Ay wew @ ¥
Ml .. (Fae) dfFT o9 9o SR T8 o, We 9 ' T Il @ T8 @R
b | .. (egaET)

SHRI P. KARUNAKARAN : Madam Speaker, in the answer given by the hon.
Minister, the steps taken for the coastal management are given. As stated by the

Minister, lakhs and lakhs of fishermen are residing in coastal areas. India has a
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very long coast line. The State of Kerala has a very long coast line having a length
of 600 kms. The coastal area is also a sensitive zone. As regards security of coastal
areas, law and order issues are also there. Then, it is also the question of the lives
of lakhs of fishermen. In this connection, the Government of Kerala has requested
for the construction of a Coastal Police Headquarters in the coastal area of Kerala,
So, I would like to know whether the hon. Minister has received that proposal and
whether the Government has taken any steps to give financial assistance for
maintaining the coastal areas, especially in Kerala.
3 UHTE TESHY ¢ LW HERAT ... (AUT) B Ul & Y eRed A9oiie oY e e §
@i Kerala has sent only the Concept Note. Unless we receive the Detailed
Project Report, it will not be possible to sanction money because there is a process.
As far as coastal security is concerned, Coast Guard, MHA and others are
looking after it. It was the Coast Guard Chowkis which he was referring to. This
was not allowed earlier for years together. But we have allowed all Coast Guard
Chowkis so that the Coast Guard can take care of coastal security. At the same
time, as regards Coastal Zonal Plans, as and when States send DPRs we will
examine them. I think the Member can prevail upon the Government of Kerala to
send the DPR early because that is important.
. WS ISRAE ey TERwl, ®Red fMeie & FR HA Aeed 7 S Gand @
T L e N R g e Y
firen, o8 &1 w9 fog wF &< g & 5 frw NS @ L (aur) oW nefae @ e
AT TSAT B, A 9UD! goiE W I O B fha OH-ue B = e ¥ .. (s3eg)
wereal, § wawyw 7 off @) qurd o A 5 SN R H Forgie 39 W 9Rd
w1 Y& 484 Aogd a9 § @l .., (@EuE) gue g wE St ok R WReR quig & A
gl .. (aaur) # yu @5 oft ik S &9 B gNEE @ € & affeg A S qard 5,
o o e ¥ zEn PP e ok smar @1 wedm T 98 @gd weiweE

l gl ...(Tur)




Terem, B TRAe § 9 JHEE 86 @1 Y% BRU I8 § 5wy 'R Ow
Afegi ol Bre-BRe WrEll BT qEE W WEA W Y WS @ X% AT B, S W A
o 9 gorg ¥t 3gF W qHuE dar ¥ .. (@auF) I8 AR FE B W
TR, T WHR B w A e 2 L. (euE) T8 W A S e W @ fag e o
1 AT B § ok Yul A, o ue F & @ e, See fog sfawa U Sgd
1 FRO Bl .. (FFEE)

# o R ¥ QO TR 5 Uoy SeR § WA o}, IHe B Aedl AR
Trell, S wE B iR Ul o o § R qend B A o Wb, I R0 B GO
AR Wiy ¥ A B Y IRG WHR BT w7 Ao 87, (FAUTH)
oft wETe TEREHY: HAAIT HeE Ofl, AEHIY e J 9gd WVl ward yuT § 3R g
er v a8 § R e B dara v wel 6 Rved far € A ¥ v @ T 4w 2kl
£ Rty ot o w8 2, o wnar 81w ad 2011 ¥ WR 99 WA R e, WA § fm
g @ W W 9 Afd o bW @ U €l T8 v 8 6 P sraeR sifvmEer B 1 /R
Ste Wl ofix ofet aredl P ergwRen R B ol W, Sl 0 W & &R w2l Re]
Yl S A et W ok W @ e P & a8 o R S S e w R g
7% yiferslt o1 @ & R gu ufdfe o@e 9, fFofie o@e 9 e o o & ok 9@

&1 =99 7 @l River Regulation Zone is under consideration which we will be

e

declaring very soon.

3t RAvre weRE e A s of, 39 vy & 9w A " Wi off 9 we fea
¥ 5 WEAR W R WY WA, Wl WS 9 WX 40 § 9S UX B QAW a1 q41 W
M @ fog diemeore # 100 3R 200 WX &1 | w9 81 SR A 9B o e & 5 I
T # 50 Hiex F Regdwd & iR war # +ff 50 Hiex & q© Ao § Raaawm fyaan
g1 4 = weey oft & o wre § 5 eieu @ gwd, wawe, oo, et efv fagge #
s frR 48 e frafivl ok agemd @ awll @ gEiEe & o @va @ eR W 50
Hrex &1 Retaries &7



Riygt v R Rfae 21 ast sga surar s # giee s €)1 & w5 o

¥ go wred § 6 Rgd Rer R &9 @ 79 dereie ¥ oo Rdigs 33 &
IR T ?
Mt FEHE TESHR: AT FHE O, YES T A 98 WA Uiy b ey ok dwer &
fagry @Iﬁ#?! Goa and Kerala are especially small States having unique land, water
pattern. g $ofld @¥IH F 8, Th TR% WA &1 A%eH U1E ¥ 3R o wyg 8| agi Ry &
wront Red €1 50 Mex #1 g iar ok @xa & v 9 2, 981 vse o geon g8 Ry
off, IUF MR W & & | T G e B B AT T §1 AR J9 F 5500 Frerde
FIRed TRAT &1 BiRed TRaT § 39 w9 oE T8 o) wad § oW B 4 ww @ e
MMEE TR RFT R TN FA R AR RTERDS NP 3 w R o e
@Bl W W BT STATHC §IAT & AR ARIHAN I 741 2| 3R W A9 wgH W ar &
@ CIRIUE B B, §9 W UR o%$ @i 3 oW A 81 B o 40-50 @t @t
T BB 3R U W B [I8e 30 e § RS S B JgHd W AR fFar & o«
9% IR ¥ ol g, sruer s fear e

yad & fog @ 9w grauE f6y &) wEar w® 2 fF 9 1901 & I o R
sifesmur o1, S YgeRE R mn g ik i @ fou g died wew @ € ek W),
QG Hrex @ g L. (eEum) = a7 @ Rvy RN & Saex & fraw 9w w E g
ﬁmﬁuﬁlmaﬁégﬁm%a‘rww,wwﬁwﬁ‘mml._(mm)

AT Steet : Hmef ol | &g Huar we § we qfo|
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 1587
TO BE ANSWERED ON 25.07.2017

Implementation of Forest Policy
1587. SHRI LALLU SINGH:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a)  whether a recommendation has been made in a report submitted to the Government for
implementation of Forest Policy;

(b) if so0, the acreage of the land recommended to be included as forest land under the policy;

(c) whether the decision has so far been taken to implement the said policy;

(d) if so, the facts in this regard; and

(e) the time by which the said policy is likely to be implemented?

ANSWER

MINISTER FOR ENVIRONMENT, FOREST AND CLIMATE CHANGE
(DR. HARSH VARDHAN) '

(a)to (e) | The Ministry of Environment, Forest and Climate Change is not aware of any such |
report regarding implementation of Forest Policy. However, Indian Institute of Forest
Management (IIFM), Bhopal under the Ministry of Environment, Forest and Climate
Change (MoEF&CC) was asked to prepare a draft National Forest Policy document.
ITFM has submitted the draft policy document. The Ministry of Environment, Forest
‘T Climate Change has not finalized the new National Forest Policy.

ok sk ok
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Afperdi V]

GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION N0. 847
TO BE ANSWERED ON 14.12.2018

Eco-Sensitive Areas of Western Ghats
847. ADV. JOICE GEORGE:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether the Government has republished the draft notification regarding Western
Ghats Eco Sensitive Areas (ESA) and if so, the details thereof;

(b) whether the Government has received views/comments/reports on ESAs from all the
Western Ghats States and if so, the details thereof;

(¢) whether the Government is planning to issue final notification of the same very
recently and if so, the details thereof; and

(d) whether the Government is planning to incorporate the views of State Government of
Kerala in restricting ESA to forest only while issuing final notification and if so, the
details thereof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE

(DR. MAHESH SHARMA)

(a) & (b) The Ministry of Environment, Forest and Climate Change has republished the
draft Notification to declare Ecologically Sensitive Areas (ESA) of the Western Ghatsvide
S.O.5135(E) dated 03.10.2108. After republishing the draft Notification, this Ministry had
issued letters seeking views /comments of the State Governments of Gujarat, Karnataka,
Tamil Nadu, Kerala, Maharashtra and Goa.

{ (c) &(d) The Ministry is willing to finalise the notification duly considering the views of \
public/stakeholders and the concerned State Governments, including the State of Kerala in
consultation with the Expert Committee of Eco Sensitive Zone.

1
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 1051
TO BE ANSWERED ON 08.02.2019

Eco-Sensitive Areas

1051. ADV. JOICE GEORGE:
SHRI C. MAHENDRAN:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a)  whether the Government is progressing with final notification of Eco Sensitive Areas
(ESA) across Western Ghats, if so, the details thereof;

(b) whether the Government is planning to include more areas under ESA, if so, the details
thereof;

(c) whether the Government of Tamil Nadu has raised objections in this regard, if so, the
details thereof; :

(d) whether the consultation ith State Governments has been completed. If so, the details
thereof’ and

(e) whether the Government has any commitment regarding declaration of ESA, if so, the
details thereof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE '
(DR. MAHESH SHARMA)

()  to (e) To conserve and protect the unique biodiversity of Western Ghats the Ministry
of Environment, Forest and Climate Change (MoEF&CC) had set up the Western Ghats
Ecology Expert Panel (WGEEP) which was followed by High Level Working Group
(HLWG) for recommending measures for the conservation of the Western Ghats.

Based on the recommendation of HLWG to declare Ecologically Sensitive Areas (ESA) of the
Western Ghats, Government had issued first draft Notification vide S.0. 733 (E) on
10.02.2014. Later, to continue with the Notification process, the draft Notification was
republished vide S.0. 2435 (E) on 04.09.2015 and S.0. 667 (E) on 27.02.2017 and
MoEF&CC had arranged several meetings with the entire States of Western Ghats region at
various levels on 15" January 2016; 9™ to 11" February 2016; 11" August, 2016 and 11*
April 2018. As, the State Governments, based on physical verification proposed to alter /
reduce the ESA of their States from the original recommendations of HLWG, the draft
Notification could not be finalised and the draft Notification is again republished vide S.O.
5135 (E) on 03.10.2018.
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HI In order to follow a coherent and consistent approach in notifying the ESA of the Western

11 Ghats, MoEF& CC after republishing the latest draft Nofification on 03.10.2018 has sought |
. views /comments of the state Governments of Gujarat, Karnataka, Tamil Nadu, Kerala,

Mabharashtra and Goa. MoEF&CC is willing to finalise the ESA Notification in consultation /
| with all the States of the Western Ghats region.
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 1122
TO BE ANSWERED ON 08.02.2019

Conservation of Western Ghats
1122. SHRIMULLAPPALLY RAMACHANDRAN:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether the Government has taken any decision about the final notification on the
Kasturirangan panel report relating to the conservation of Western Ghats;

(b)  if so, the details thereof; and

(¢)  if not, the reasons there for and the time by which the final notification is likely to be
issued?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(DR. MAHESH SHARMA)

(a) to (c) Based on the recommendation of High Level Working Group (HLWG) to
declare Ecologically Sensitive Areas (ESA) of the Western Ghats, Government had issued
first draft Notification vide S.0. 733 (E) on 10.02.2014. As the wvalidity of the draft
Notification is 545 days, to continue the Notification process, the Ministry of Environment,
Forest and Climate Change (MoEF&CC) has republished the draft Notification thrice vide
S.0. 2435 (E) on 04.09.2015, S.0. 667 (E) on 27.02.2017 and S.0. 5135 (E) on 03.10.2018.

[TAfter republishing the latest draft Notification on 03.10.2018, MoEF&CC has som\
| Jcomments of the state Governments of Gujarat, Karnataka, Tamil Nadu, Kerala, Maharashtra ]
I| and Goa. MoEF&CC is willing to finalise the ESA Notification in consultation with all the |

| States of the Western Ghats region. P
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Mpendix-Xi

GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 80
TO BE ANSWERED ON 21.06.2019

Forest based Projects

80. SHRI KANAKMAL KATARA:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether any forest based projects sanctioned by the Union Government including the
projects in Rajasthan have been delayed for a long time;

(b) if so, the details thereof and the rcasons therefor:

(¢) whether a number of proposals for forest based projects arc pending for approval of the
Union Government; and

(d) 1if so, the details thereof and the steps being taken by the Government to accord sanction
1o these pending projects/ proposals and accelerate the work on the sanctioned projects?

MINISTER FOR ENVIRONMENT, FOREST AND CLIMATE CHANGE
(SHRI PRAKASH JAVADEKAR)

(a) & (b) No Sir, decision on all forest based projects which have been received complete in all
respect from the State Government, have been considered appropriately in this
Ministry as per the provision of Forest (Conservation) Act, 1980 including the
projects of Rajasthan.

(c) & (d) Decision on four project proposal for diversion of forest land under the provision of
Forest (Conservation) Act, 1980 has not been taken within the stipulated time due 1o
want of Site Inspection Report (SIR).

The details of these four projects pending with this Ministry is Annexed. The matters /

/ arc being actively pursued with concerned regional offices of Ministry of
Environment, Forest & Climate Change for carly submission of Site Inspection
Report (SIR).
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Annexure

Annexure referred in the answer to Lok Sabha Unstarred Question no. 80 by SHRI KANAKMAL KATARA due for answer
21.06.2019 regarding “Forest based Projects”,

Details of state-wise pending proposals for in Minister of Environment, Forest & Climate Change under Forest
(Conservation) Act, 1980

SL Area Pending for
No | State File No. Name of Proposal diverted | Category | (Stage-I/ Stage- Remarks
(in ha) 1)
Site Inspection Report is awaited from
i Regional Office, Ranchi vide Ministry's
| Thersban | 8612018 | purnadin OCP 32349 | Mining Pegtdmg ]f"‘ Tetter daied 14092018 & again Site
age- Inspection Report reminder letter sent to
Regional Office on 08.01.2019.
gltﬂ Inspection Report is awaited from
. egional Office, Ranchi vide Ministry's
2 n“"‘(‘i‘h‘m 8‘623:0'3' D Htm"’“g PpencE 12672 | Mining Pe;fmg If‘“ fetter dated 04.102018 & again Site
' ERRER g Inspection Report reminder letter sent to
Regional Office on 08.01.2019.
. _Site Inspection Report is awaited from
3 gﬁﬁ 8'?7;%018' iaei?;rzg: AL REScte 100 Others Peélfamg Ifor Regional Office, Bhopal vide Ministry's
ul £e- “Tetter dated 13.12:2018.
Shrirampur Cpen Cast-I1,
. ; . Site Inspection Report is awaited from
-4 Tcl:;xga 8'061%019' Eﬁ:‘a;:nggifft’l 62.45 162.45 Mining Peélzimg If l Regional Oﬁice Chennai vide Ministry's
< ' e letter dated 18.03.2019
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
STARRED QUESTION NO. 296
TO BE ANSWERED ON 12.07.2019

Amendment in Biological Diversity Act, 2002

%296. SHRI REBATI TRIPURA:
SHRI SANTOSH KUMAR:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be
pleased to state:

(a) whether the Government proposes to amend the existing Biological Diversity Act,
2002 to make it more pro-public and eco-friendly in near future, especially for the
North-Eastern region;

(b) if so, the details thereof;
(¢) if not, the reasons therefor; and

(d) the time-frame for the proposed amendments in the aforementioned Act?
ANSWER
MINISTER FOR ENVIRONMENT, FOREST AND CLIMATE CHANGE

(SHRI PRAKASH JAVADEKAR)

(a) to (d) A Statement is laid on the Table of the House.
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Statement referred to in reply to parts (a) to (d) of Lok Sabha Starred Question No. 296
to be answered on Friday, the 12 July, 2019 on ‘Amendment in Biological Diversity
Act, 2002 raised by Shri Rebati Tripura and Shri Santosh Kumar,

(a) to (d) The Biological Diversity Act, 2002 enacted in pursuance to the Convention
on Biological Diversity to which India is a Party, is aimed at conservation of biodiversity,
sustainable use of its components, and fair and equitable sharing of benefits arising from the
use of these resources, also known as access and benefit sharing (ABS). The Act extends to
the whole of India, including the North East region. Further, the Act provides for State
Governments to make rules for carrying out the purposes of the Act.

The Act is implemented through a three-tiered institutional mechanism, namely
National Biodiversity Authority (NBA) at the national level, State Biodiversity Boards at
the State level, and Biodiversity Management Committees at the local body level.

Under the Act, Biological Diversity Rules were notified in 2004, and Guidelines on .
Access and Benefit Sharing notified by NBA in 2% The ABS Guidelines are in the
rprocess of revision by NBA, based on the experience gained so far and consultations with
| stakeholders. The draft of the revised ABS Guidelines prepared by a Committee constituted
for this purpose was posted on NBA’s website on 24.4.2019 for public comments. The next
steps inter alia include : examination of the comments received, consultations with
stakeholders, and requisite approvals. The revised Guidelines on ABS are expected to be

I notified within a year.

|
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 4538
TO BE ANSWERED ON 19.07.2019

Amendments in EIA Notification

4538. SHRI T.N. PRATHAPAN:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state: :

(a) whether the provisions of the draft notification on amendment to Environment Impact
Assessment (EIA) has been criticized by the National Green Tribunal and other
stakeholders and if so, the details thereof;

(b) whether the Ministry proposes to bring amendment in the said provisions and if so, the
details thereof;

(c) whether the Ministry has issued notifications diluting the provisions of Environment
(Protection) Act thereby dispensing with the mandatory requirement under sub-rule 3 of
Rule 5 of the Environment (Protection) Rules, 1986, if so, the details thereof along with
the reasons therefor; and;

(d) the corrective measures taken by the Government in this regard?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI BABUL SUPRIYO)

(a) & (b) No, Sir. Ministry has taken up comprehensive review of the EIA Notification,
2006 with the objectives inter alia, including, integration of amendments and office
memoranda issued from time to time by the Ministry; decentralization; rationalization; clarity
in the provisions; compatibility to online system; Standard Operating Procedures (SoP);
integration of issues raised during implementation of EIA Notification 2006; implementation
of directions of Courts / TribunihljjﬂThe zero draft of the Environmental Impact '\
\Assessrncnt Notification, 2019 has been circulated to all the State Governments, State

1
Environmental Impact Assessment Authorities, State Level Expert Appraisal Committees, {
State Pollution Control Boards / Pollution Control Committees seeking their

fcomments!obj ections/ suggestions of the other stake holders. /

(c) & (d) Sub-rule (4) of the Rule 5 of the Environment (Protection) Rules, 1986
provides that notwithstanding anything contained in sub-rule (3), whenever it appears to the
Central Government that it is in the public interest to do so, it may dispense with the
requirement of notice under clause (a) of sub-rule (3) or Rule 5 of the said Rules. In exercise
of these powers conferred, whenever it appears that amendments are in the public interest,
notifications are issued from time to time.
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
STARRED QUESTION No. *82
TO BE ANSWERED ON 22.11.2019

Recycling of Plastics

¥82. SHRIMATI MANEKA SANJAY GANDHI:
SHRI S. MUNISWAMY:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a)  the quantum of plastic waste being generated and recycled separately, in the country;

(b)  whether the Government has plan to implement any new scheme for recycling plastics
and using them in building highways and other suitable areas/projects;

(c)  if so, the details thereof along with the funds allocated/proposed to be allocated to
States for the said purpose, State-wise; and

(d)  the steps being taken or proposed to be taken by the Government to reduce the
quantum of plastics which goes untreated?

ANSWER

MINISTER FOR ENVIRONMENT, FOREST AND CLIMATE CHANGE
(SHRI PRAKASH JAVADEKAR)

(a) to (d): A statement is laid on the Table of the House.
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Statement referred to in reply to parts (a) to (d) of Lok Sabha Starred Question No. 82
to be answered on Friday, the 22" November, 2019 on “Recycling of Plastics” by
Shrimati Maneka Sanjay Gandhi and Shri S. Muniswamy

(8  With continued economic development, the demand for consumer goods is
increasing. Among the various factors driving this growth, one of the most significant factor is
increasing use of plastics by the Fast-Moving Consumer Goods (FMCG) sector. Due to its
durability, strength, inert behaviour and low cost, plastic emerged as one of the most reliable
packaging material for the industries. As an outcome, the increase in demand for plastic has
indirectly resulted into the challenge of plastic waste management.

With an objective to ensure the sound management of plastic waste, Ministry has already
started teking initiatives, for effective management of plastic waste in the country. The
Government has notified Plastic Waste Management Rules, 2016 for environmentally sound
management of plastic waste and to prevent plastic pollution in the country. The generators
of waste under the Rules have been mandated to take steps to minimize generation of plastic
waste, not to litter plastic waste, ensure segregated storage of waste at source and handover
the segregated waste to the local bodies or agencies authorised by them or registered waste
pickers or registered recyclers. For proper regulation and sound recycling of plastic,
provisions have been made for registration of all plastic recyclers with respective State/UT
Pollution Control Boards/Committees.Every Urban Local body has been made responsible
for setting up of infrastructure for collection, segregation and processing, including recycling
and disposal of plastic waste. The local bodies have also been mandated to create awareness
among all stakeholders about their respective responsibilities.

As per the study conducted by Central Pollution Control Board (CPCB) in 60 major cities of
India, it has been estimated that around 4059 T/day of plastic waste is generated from these
cities. Extrapolating this plastic waste generation data from 60 major cities to the entire
country, it is estimated that around 25,940 T/day of plastic waste is generated in India. There
are 4773 registered plastic manufacturing / compostable manufacturing /Multi-Layer Plastic
manufacturing / recycling units in the country. Approximately 15,384 Ton/day, which is 60%
of the total plastic waste, is collected and recycled. This recycled plastic is used is
manufacturing of several products. The remaining 10556 Ton/day of the plastic waste, which
is estimated to be approximately 40% of plastic waste generation, remains uncollected and
littered in the environment.

(b) and (c) The Government has no new scheme or fund allocation for recycling of
plastic. However, to utilize the uncollected plastic waste, the Rules, 2016 prescribed the local
bodies to encourage the use of plastic waste (preferably the plastic waste which cannot be
further recycled) for road construction as per Indian Road Congress guidelines, co-processing
of plastic waste in cement kilns, conversion of plastic waste into liquid RDF (Oil) and
disposal of plastic waste through Plasma Pyrolysis Technology (PPT). Further, the Rules
specify that recycling of plastic waste shall conform to the Indian Standard: IS 14534:1998.
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(d)  As pronounced by Hon’ble Prime Minister, the Ministry is working on the principle
of 6R’s (Reduceé, Reuse, Recycle, Recover, Redesign and Remanufacture.) to combat with
plastic pollution. In this perspective and to promote ecologically sustainable and green
alternatives of plastics, the Ministry has subsequently issued “Standard Guidelines on Single
Use Plastic” with suggested different set of actions for State/UT Government to minimize the
usage of single use plastics.

The Ministry issued instructions to the offices coming under its administrative jurisdiction,
Regional Offices of the Ministry, offices of Central Government and its departments, major
PSUs, corporates, institutes etc. to prohibit single-use plastic products including water
bottles, take away coffee cups, lunch wrapped in disposable plastic packaging, plastic bags,
disposable food containers, plates and containers made of polystyrene foam, plastic straws
etc. from their offices. Awareness creation exercise were undertaken in schools through Eco-
Clubs operating in different States about ill effects of “single use plastic”.

Recently, on the call of Hon'ble Prime Minister, a three-phase campaign “Swachhta Hi Sewa”
(SHS) was launched from 11th Sep, 2019, which ended on Diwali i.e. 27th October 2019.
This campaign inter-alia focused on awareness, advocacy, collection and safe disposal of
littered plastic.

Under the campaign,all stakeholdersi.e. general public, students, industry, governments and
local bodies came together and collectedwasteplastic from houses, streets, public places like
parks, beaches, markets, religious and tourist places etc. Urban Local Bodies, Gram
Panchayats, Government organisations and others made arrangements to deposit the collected
plastic waste at designated locations for recycling.Start-ups, technical bodies and corporates
came forward with their plans to recycle the collected waste. Eventual goal of the campaign
was that the plastic waste is not dumped on land or into water but is recycled in
environmentally sound manner. The campaign has achieved its near-term goal of creating
awareness on the menace of plastic pollution. Emerging out of the above campaign, the local
bodies and States have set up systems for collection and safe disposal of such waste.
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(Q. 82)

SHRIMATI MANEKA SANJAY GANDHI : Sir, as far as the question of plastics
is conc_ernéd, | have a suggestion to make. On the question of whether we put
them in highways, there are simply not enough highways for the amount of
plastic that is being generated in a single day. | have another idea which other
countries are using. That is that there is a Japanese company that has got a
machine called ‘Blest. This is being used by the Nordic countries, now by
Azerbaijan and others to re-turn plastics back into oil. If you put in a certain
type of plastic which we use very frequently, it becomes oil again. This oil can
be monetised and sold for generators or other low-grade purposes. If we
monetise plastic and ask poor people to bring it in, you will then be able to get
the plastic out of the rivers, out of ponds, out of villages and into a collection
centre where it can be turned into oil again. There is no other way to deal with

plastic at this point.

I would like to know if the Government would consider this.

Y TBTST HATASHY: STETE HEIG, 3T Wilved & R H TR Fdlel & 3iR 31U 3
il BT gl AT €, U8 95 0T & | Q¥ § 9T Ui BN & B
AIRed ST ST 81T & AT RIS SR Bl 8, effeh=T et & fieTs & dheiae 8l 8
3R v foreTs el 8T & | IS i 9 ©F ST § A i 89K o &1 Sl e &
3R X7 89K & gHeT el alal & ofiR 98 fiRex Srar £ | 98 9rel 9o feRaxT w®ar g |
SEY AT 91 81 ST & | IO forIfeT gl &, It Heuur A uRum B & |
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TR U TS AHRIT I 7T & | IRId H HIRT H WRed $f @ ufe @t ane
fepat afcy wTer 2, SMRET & 110 & | b Petae BT T80 J&T & Sl 78T grar e | 39
T Porge Y, § TID R H TAFBRT o7 A8 & | AT TR B o 3 thae!
&, i Sireal &1 SgreM ar 37 fpar & | F S & iR gt Y & & | 3 Y
S & IR F ST B, AR SR RurcHe 3ife |59 TS Sanaton 7 et aw
T S TS & O 718 camiaiioll & AR § URTd 31T & SHeh! Sl el & 31R Tearey
TE|

SHRIMATI MANEKA SANJAY GANDHI : | am going to pursue this because |
was suggesting that if municipalities bought this machine and we copied it or
made an Indian version of it, and we paid for it to be collected and brought to
us, and then fed that plastic into the machine, you will be able to get rid of
plastic very quickly. It has been tried in other countries. In fact, the

Nordic countries are clean because they use this technology.

The point is this. Are we ever going to look at it? Maybe, we could
send a team to Japan to see how they do it. There was a big exhibition
now in Baku. | lot of Indian business people had also gone there to look at it.
it has passed every frial. It would be important for India to consider a

machine like that.
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION No. 1042
TO BE ANSWERED ON 22.11.2019

Great Indian Bustard
1042. SHRIB.N. BACHE GOWDA:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether the critically endangered Great Indian Bustard is nearing extinction;

(b) if so, the details thereof and the reasons therefor; and

(c) the steps taken/being taken by the Government for conservation of the Great Indian
Bustard?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI BABUL SUPRIYO)

(a) and (b) The Critically Endangered Great Indian Bustard faces imminent risk of
extinction. There has been a decline in population of Great Indian Bustard due
to combination of anthropogenic factors, such as historical hunting, conversion
of its habitat, grasslands to intensive agriculture, and emerging threats like
mortality due to collision/ electrocution with the power lines in its habitat and
nest/predation by dogs and other predators in ifs breeding sites. As per the
estimation of Wildlife Institute of India, the current population of Great Indian
Bustard is estimated to be about 130-150 birds with the majority of the
population in Jaisalmer Rajasthan at about 120 birds, Gujarat with 6 female
birds, Maharashtra, Andhra Pradesh and Karnataka combined about 15-25
birds.

(c) Steps taken/being taken by the Government for conservation of Great Indian
Bustards are as given below:

i. The Great Indian Bustard is listed in Schedule-I of the Wild Life

(Protection) Act, 1972, thereby, according them highest degree of legal

protection from hunting.

ii. Important habitats of Great Indian Bustards are designated as National
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il.

iv.
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Vil.,

Parks/ Sanctuaries for their better protection.

The species has been identified for conservation efforts under the
component ‘Species Recovery Programme’ of the Centrally Sponsored
Scheme (CSS) - Development of Wildlife Habitat. Financial and technical
assistance is provided to the State/ Union Territory Governments under the
Centrally Sponsored Scheme of Development of Wildlife Habitat for
providing better protection to Great Indian Bustard and its habitat.

Ministry has taken up an initiative on conservation breeding of the Great
Indian Bustard in collaboration with Rajasthan, Gujarat and Maharashtra
Forest Departments and technical support from Wildlife Institute of India,
Dehradun. The Ministry with financial support from National Authority for
Compensatory Afforestation Funds has sanctioned an outlay of Rs. 33.85
crores for the duration of five years for the programme titled ‘Habitat
Improvement and Conservation Breeding of Great Indian Bustard-an
integrated approach’. The important objective of this programme is to build
up captive population of Great Indian Bustard and to release the chicks in
the wild for increasing the population and also to promote in-situ
conservation of the species.

In consultation with State Government, Wildlife Institute of India and
international experts, a site for establishment of Conservation breeding
Centre has been identified in Kota District, Rajasthan under the above
mentioned project. Currently a facility with incubator, hatcher, chick
rearing and housing for captive birds (upto 1 year age) has been set up at
Sam, Jaisalmer, Rajasthan and is managed by WII Scientists, Rajasthan
Forest Department with the technical assistance of the International Fund
for Houbara Conservation and Reneco, Abu Dhabi who have a vast
experience in breeding the related Houbara and Arabian Bustards in
captivity.

measures to mitigate impacts of power transmission lines and other power

s‘—'-__-—_"_
! vi. Ministry has also constituted a Task Force for suggesting Eco-friendly

|

transmission infrastructures on wildlife including the Great Indian Bustard. /,

— o —
Ministry has requested the Ministry of New and Renewable Energy and
Ministry of Power to direct the power supply agencies to implement the
mitigation measures such as installation of bird diverters on power lines,
undergrounding of power lines upto 33 KV, painting of vanes of wind
turbines etc.
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION No. 2060
TO BE ANSWERED ON 29.11.2019

Protection and Conservation of Wildlife

2060. SHRIMATI SANDHYA RAY:
SHRISELVAM G.:
SHRIK. NAVASKANI:
SHRI REBATI TRIPURA:
SHRI SUBRAT PATHAK:
SHRI DHANUSH M. KUMAR:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether the Government has initiated Bustard Recovery Programme for Great Indian
Bustard, if so, the details and the success achieved as a result thereof;

(b) the quantum of financial and technical assistance provided by the Government to the
State/Union Territory Governments for protection and conservation of wildlife including
Great Indian Bustards under the Centrally Sponsored Schemes of “Integrated
Development of Wildlife Habitats” during the last three years and the current year,
State/UT-wise;

(c) whether the National Green Tribunal (NGT) has asked the Centre to prepare a time-
bound action plan within two months for protection of the Great Indian Bustards, if so,
the details thereof and the action taken by the Government in this regard;

(d) whether the Government has provided any assistance to the Forest Department for the
protection of Great Indian Bustard and if so, the details thereof, State/UT-wise including
Tamil Nadu; and

(e) the other steps taken by the Government for protection of endangered animals and birds
in the country including Great Indian Bustard?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI BABUL SUPRIYO)

(a) Ministry has taken up an initiative on conservation breeding of the Great Indian
Bustard in collaboration with the State Governments of Rajasthan, Gujarat and
Maharashtra and technical support from Wildlife Institute of India, Dehradun
and financial support from “National Compensatory Afforestation Fund
‘Management and Planning Authority” with a total budget of Rs. 33.85 crores
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(c)

(b)

for the duration of five years for the programme titled ‘Habitat Improvement
and Conservation Breeding of Great Indian Bustard-an integrated approach’.
The important objective of this programme is to build up captive population of
Great Indian Bustard and to release the chicks in the wild for increasing the

~ population and also to promote in-sifu conservation of the species. As part of

the programme, currently a facility with incubator, hatchery, chick rearing and
housing for captive birds (upto 1 year age) has been set up at Sam, Jaisalmer in
Rajasthan and is managed by staff of Rajasthan Forest Department and

scientists of Wildlife Institute of India and ‘International Fund for Houbara

Conservation’ and Reneco, Abu Dhabi who have a vast experience in breeding
the related Houbara and Arabian Bustards in captivity.

Some of the success achieved under the Programme includes the following:

i; Collection of the nine eggs of GIBs from wild & hatching at the
facility.

il. Sterilization of more than 800 dogs (another major threat to Great
Indian Bustard) by WII in collaboration with HSI in priority habitat
of Thar desert.

iii. Construction of predator proof fences and active removal of Great
Indian Bustard nest/egg predators from Great Indian Bustard
enclosures.

iv. Mapping of power lines falling in Great Indian Bustard habitat.

v. Satellite tagging of Great Indian Bustard and monitoring of their

activities for research on their morphological behavior etc.

The details of funds provided by the Government to the State/ Union Territory

- Governments for protection and conservation of wildlife including Great Indian

Bustards under the Centrally Sponsored Schemes of “Integrated Development
of Wildlife Habitats” during the last three years and the current year, State/UT
wise is at Annexure-1.

The Hon’ble National Green Tribunal (NGT) vide its order dated 04/09/2019 in
O.A. No. 385 /2019 in the matter of Centre for Wildlife and Environment
Litigation (CWEL) Vs. Union of India & Ors., has constituted a Joint
committee comprising the following officials:~

(i) Director General of Forest, MoEF&CC- Chairperson

(ii) Additional Director-General of Forest (Wildlife), MoEF&CC-

Member Secretary
(iii) Nominees of Ministry of Power, Govt. of India.
(iv) Nominees of Ministry of New and Renewable Energy, Govt. of
India.
(v) Nominees of Energy Departments of Gujarat and Rajasthan.



(d)

The mandate of the committee is to form a time-bound action plan within two
* months on the recommendations of the WII report mentioned in the NGT order
dated 04/09/2019. Two meetings of the Committee have taken place.

The Ministry has provided funds to the following State/ Union Territory
‘Governments for the protection and conservation of Great Indian Bustards
under the ‘Species Recovery Programme’ of Centrally Sponsored Schemes of
“Development of Wildlife Habitats”:

(Rs. In lakh)
Name of 2015-16 2016-17 2017-18 | 2018-19 | 2019-20
State
Maharashtra | 110.63 135.85 87.81 0
Rajasthan 65.36 121.64 121.387 0 0
Karnataka 0 0 0 0 82.58
(e) Steps taken by the Government for protection of endangered animals and birds

in the country including Great Indian Bustards are as given below:

1.

it

iil.

v,

vi.

Legal protection has been provided against hunting and commercial
exploitation under the provisions of the Wild Life (Protection) Act,
1972.

The Great Indian Bustard is listed in Schedule-I of the Wild Life

(Protection) Act, 1972, thereby, according them highest degree of legal
protection from hunting,

Protected Areas, viz, National Parks, Sanctuaries, Conservation
Reserves and Community Reserves have been created all over the
country as per the provisions of the Wild  Life (Protection) Act, 1972
to provide better protection to Wildlife including eagles.

Financial and technical assistance is being extended to the State
Governments under various Centrally Sponsored Schemes, viz,
“Development of Wildlife Habitats", ‘Project Tiger” and ‘Project
Elephant’ for providing better protection and conservation of wildlife.

Important habitats of Great Indian Bustards are designated as National
Parks/ Sanctuaries for their better protection.

The species has been identified for conservation efforts under the
component ‘Species Recovery Programme’ of the Centrally Sponsored
Scheme (CSS) - Development of Wildlife Habitat. Financial and
technical assistance is provided to the State/ Union Territory
Governments under the Centrally Sponsored Scheme of Development of
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Vii,

Wildlife Habitat for providing better protection to Great Indian Bustard
and its habitat.

In consultation with State Government, Wildlife Institute of India and
international experts, a site for establishment of Conservation breeding
Centre has been identified in Kota District, Rajasthan under the above
mentioned project. Currently a facility with incubator, hatcher, chick
rearing and housing for captive birds (upto 1 year age) has been set up
at Sam, Jaisalmer, Rajasthan and is managed by WII Scientists,
Rajasthan Forest Department with the technical assistance of the
International Fund for Houbara Conservation and Reneco, Abu Dhabi
who have a vast experience in breeding the related Houbara and Arabian
Bustards in captivity.

X,

viil.

Ministry has also constituted a Task Force for suggesting Eco-friendly :.
measures to mitigate impacts of power transmission lines and other
power transmission infrastructures on wildlife including the Great
Indian Bustard.

Ministry has requested the Ministry of New and Renewable Energy and
Ministry of Power to direct the power supply agencies to implement the
mitigation measures such as installation of bird diverters on power lines,
undergrounding of power lines upto 33 KV, painting of vanes of wind
turbines etc. IEEEEE—————————————
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Annexure 1

ANNEXURE REFERRED TO IN REPLY TP PART (b) OF THE LOK SABHA

UNSTARRED QUESTION NO.

2060

REGARDING

“PROTECTION AND

CONSERVATION OF WILDLIFE” BY SHRIMATI SANDHYA RAY, SHRI SELVAM
G., SHRI K. NAVASKANI, SHRI REBATI TRIPURA, SHRI SUBRAT PATHAK, SHRI

DHANUSH M. KUMAR DUE FOR REPLY ON 29.11.2019

Details of funds released under the Centrally Sponsored Scheme- ‘Development of Wildlife
Habitats’ during the last three years and current year are as below:

(Rs.in lakh)

S.No. | Name of 2016-17 2017-18 | 2018-19 | 2019-20 (as
| States/UTs on
27.11.2019)
1 A& N Islands 118.49 141,934 191.00 132.64
2 Andhra Pradesh 0 0 75.00 0
3 | Arunachal 256.8107 |269.9348 | 344.42 414.14
Pradesh
e Assam 0 275.827 | 265.32 164.26
5 Bihar 100.576 322.674 | 749.00 141.37573
6 Chandigarh 26.06514 26.065 0 0
7 Chhattisgarh 278.9453 | 435.014 | 350.61 310.0318
8 Goa 0 85.9938 0 0
2 Gujarat 497.604 558.52 | 2232.00 0
10 | Haryana 124.6572 | 181.4448 | 155.00 237.6078
11 | Himachal Pradesh 280.31 237.4107 | 370.30 305.76554
12 | Jammu & 336.50626 | 577.9151 | 492.43 0
Kashmir
13 | Jharkhand 0 95.607 50.51 93.96
14 | Karnataka 325.52 427.89 653.00 | 418.56788
15 | Kerala 1928.42 900.834 | 1293.40 574916
16 |Madhya Pradesh 322.265 1379.488 | 912.20 629.266
17 | Maharashtra 497.35 808.0555 | 1031.20 553.333
18 | Manipur 340.032 425664 | 405.60 359.35
19 | Meghalaya 55.23 114.061 312.00 0
20 | Mizoram 123495 487.445 | 430.00 0
21 | Nagaland 357.846 565.871 882.20 777.83
22 | Odisha 279.65 342.937 | 499.00 558.474
23 | Rajasthan 453.87878 | 622.421 585.00 679.56789
24 | Sikkim 145.52 202.154 | 394.00 396.2745
25 | Tamil Nadu 0 394.725 | 384.10 409.5048
26 | Telangana 0 157.0833 0 0
27 | Uttar Pradesh 250.956 386.968 119.81 426,611




28 | Uttarakhand 545.30576 | 2979.361 | 1764.10 | 694.40627
29 | West Bengal 237.66 657.992 | 960.60 | 800.61055
30 | Puducherry 0 0 0 0
31 | Lakshadweep 0 6.71 46.30 136.792
32 | Delhi 0 0 551.90
33 | WIL, Dehradun- 0 932.00 0
(Uttarakhand)

33 | Tripura 0 0 0 90.31679

| TOTAL 8994.54814 | 15000.00 | 16500.00 | 9305.60155
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
STARRED QUESTION NO. 268
TO BE ANSWERED ON 06-12-2019

Conservation of Environment

*268. SHRI ANIL FIROJIYA:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGEbe pleased to
state:

(a) the names of the projects being run by the Government for conservation of
environment in the country along with the amount of funds spent on the said projects

during the last three years, State/UT-wise;
(b) whether the number of trees is declining in the country with each passing year and if

so, the details thereof;
(¢) whether the Government is considering to increase the number of trees in the States

which have less number of trees and if so, the details thereof, and
(d) the specific efforts made by the Government for conservation of environment in

metropolitan cities?

ANSWER

MINISTER FOR ENVIRONMENT, FOREST AND CLIMATE CHANGE
(SHRI PRAKASH JAVADEKAR)

(a) to (d): A Statement is laid on the Table of the House.
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STATEMENT REFFERED TO IN REPLY TO PARTS (a) TO (d) OF THE LOK
SABHA STARRED QUESTION NO. 268 BY SHRI ANIL FIROJIYA REGARDING
‘CONSERVATION OF ENVIRONMENT’ DUE FOR REPLY ON 06-12-2019.

(a) The Government is implementing various Centrally Sponsored Umbrella schemes namely
National Mission for a Green India, Integrated Development of Wildlife Habitats,
Conservation of Natural Resources & Ecosystems, National River Conservation
Programme and Compensatory Afforestation Programme of Ministry of Environment,
Forest and Climate Change (MoEF&CC). A sum of Rs. 11,254.00 crores (including Rs.
8,562.73 crores under CAMPA) have been released by MoEF&CC during the last three
years i.e. 2016-17 to 2018-19 to conserve environment. The State wise details of funds
spent under various schemes/programmes is placed at Annexure-A.

(b) As per the India State of Forest Report (ISFR), 2017, there has been an increase of 1243
sq. km in the tree cover on the country as compared to ISFR, 2015. This is mainly
attributed to large scale plantation by different Government and private agencies and
farmers outside forest area. Tree cover of the country as per ISFR, 2013, 2015 and 2017
are 91,266 sq. km (2.78% of Geographical Area), 92.572 sq. km (2.82% of Geographical
Area) and 93, 815 sq. km (2.85% of Geographical Area) respectively. This shows an
increasing trend of tree cover in the country. Government’s policy is to ensure that more
trees are planted than trees removed for any public or utility projects.

(c) National Forestry Policy, 1988 envisages a national goal to have a minimum of one-third
of the total land area of the country under forest or tree cover. However, the actual
number of trees planted is dependent on the Annual Plan of Operation finalized by the
individual State Government based on their own planning for each financial year. To
achieve this goal, afforestation programmes are being taken up under various Centrally
Sponsored Schemes and States/UTs Schemes/Plan.

(d) Government of India has adequate policies/programmes and initiatives for conservation of
environment in Cities like Nagar Van Yojana, National Clean Air Programme (NCAP),
Pradhan Mantri Ujjwala Yojna (PMUY), National Solar Mission, Smart Cities Mission,
Green Highway Policy, National Green Aviation Policy, National Water Mission, Jal
Jeevan Mission, Jal Shakti Abhiyan, Swachh Bharat Mission and National Electric
Mobility Mission Plan (NEMMP) with a vision for providing wholesome living
environment, and contributing to smart, clean, green and sustainable cities for healthy and
happy citizens.
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ANNEXURE-A

STATEMENT REFFERED TO IN REPLY TO PARTS (a) TO (d) OF THE LOK
SABHA STARRED QUESTION NO. 268 BY SHRI ANIL FIROJIYA REGARDING
‘CONSERVATION OF ENVIRONMENT’ DUE FOR REPLY ON 06-12-2019.

The State wise details of funds spent under Name of the Umbrella Scheme: National Mission

for a Green India

Rs. in Crore

Name of the Umbrella Scheme; National Mission for a Green India

SL No. State/UTs 2016-17 2017-18 2018-19
1 Andhra Pradesh 2.3829 3.8096 11.6497
2 Arunachal Pradesh 1.8134 1.8807 0.8908
3 Assam - - 1.5079
4 Bihar 3.0638 4.977 0.5717
5 Chhattisgarh 27.26508 23.49192 14,2254
6 Delhi 0.5 0.3 -

) Gujarat 5.5826 0.75 0.9216
8 Haryana 44391 3.4606 -
9 Himachal Pradesh 3.3136 4492 2.9245
10 Jammu and Kashmir 0.9561 7.954 -
11 Tharkhand 1.9963 1.05 1.0784
12 Karnataka 10.22803 5.14344 14.35779
13 Kerala 1.6365 2.3453 2.7957
14 Madhya Pradesh 6.808 10418 38.2266
15 Maharashtra 8.4871 9.9408 33.50728
i6 Manipur 10.28305 11.81059 11.57012
17 Meghalaya 1.2657 2.6925 1.8738
18 Mizoram 17.9359 2.67 31.25984
19 Nagaland 6.9051 6.7738 7.2376
20 Odisha 8.67104 6.57937 20.44865
21 Punjab - 6.9673 -
22 Rajasthan 1.7422 2.4491 2.94074
23 | Sikkim 6.292 1.4859 9.3062
24 Tamil Nadu 2.3064 1.05 2.0707
25 Telangana - 1.05 -
26 Tripura 1.9076 5.597 1.0973
27 Uttar Pradesh 3.9422 1.4209 1.3281
30 Uttarakhand 3.0403 5.0424 6.9652
31 West Bengal 0.9283 0.75 0.5414
32 Goa - - 0.8783
32 Puducherry - 0.3 0.4984
Total 183.6442 136.65252 220.67372

Note: 'National Mission for a Green India' is an umbrella scheme containing scheme namely
Green India Mission, National Afforestation Programme and Intensification of Forest
Management. From 2018-19, Intensification of Forest Management scheme is renamed as

Forest Fire Prevention and Management.




The State wise details of funds spent under Ad-hoc CAMPA

Rs. in Crore
Sl No. State/UT 2016-17 2017-18 2018-19
1 Andaman & Nicobar Islands - 1.33 1.56
2 Andhra Pradesh 89.00 97.00 104.47
3 Arunachal Pradesh 150.00 - 354,15
4 Assam 30.00 70.00 45.84
5 Bihar 33.00 30.31 46.62
6 Chandigarh 1.00 1.13 1.27
7 Chhattisgarh 280.00 B -
8 Dadra & Nagar Haveli - - .
9 Daman & Diu - - -
10 Delhi 4.00 - "
11 Goa - - -
12 Gujarat 99.00 27.00 212.66
13 Haryana 18.00 80.00 144.20
14 Himachal Pradesh 150.62 120.00 132.52
15 Jammu & Kashmir 102.00 69.00 -
16 Jharkhand 149.00 234.00 286.25
17 Karnataka 85.12 86.00 101.40
18 Kerala - 8.00 14.61
19 Lakshdweep - - -
20 Madhya Pradesh 140.00 200.00 268.76
21 Maharashtra 205.00 199.00 225.00
22 Manipur 15.00 29.50 24 .85
23 Meghalaya - 7.00 -
24 Mizoram 143 6.85 8.30
25 Nagaland - - -
26 Odisha 426.00 509.00 554.00
27 Puducherry - - -
28 Punjab 66.00 64.00 79.20
29 Rajasthan 148.06 179.00 182.03
30 Sikkim 9.00 - -
31 Tamil Nadu 9.00 12.68 7.00
32 Telangana 117.00 127.00 237.38
33 Tripura 12.00 7.10 16.70
34 Uttar Pradesh 97.00 144.00 150.60
35 Uttarakhand 170.71 96.00 303.00
36 West Bengal 21.00 - 21.22
Total 2,634.24 2,404.90 3,523.59




The State wise details of funds spent under various other Umbrella Scheme

Rs. in Crore
S. Name of Name of Scheme
No. | Umbrella 2016-17 | 2017-18 | 2018-19
Scheme
Integrated Integrated Development of
1 Development of | Wild Life Habitats Al 0.00 0
2 | Wild Life Project Tiger - 345.00 323.17
3 | Habitats Project Elephant - 24.19 29.12
Development of Wild Life
4 Habitats - 149.28 157.13
Conservation Of | Conservation Of Natural
S | Natural Resources And Ecosystem 94.58 5 i
Resources And =pE g
6 | Ecosystem g;’;‘:;;";:g i e : 5580 | 63.70
7 Biodiversity Conservation - 22.19 11.90
Conservation Of Corals And
8 - 13.15 -
Mangroves
National River National River Conservation
9 | Conservation Program 97.40 17175 143.00
Program
Total | 640.92 781.36 728.02
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SHRI N. K. PREMACHANDRAN : Sir, in regard to Mr. Gaurav Gogoi's Q. No

262, the Hon. Minister has submitted a detailed list.
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Sir, 102 cities have already been identified in 23 States and the National
Conservation Programme is there. My specific question to the hon. Minister is

whether any fund has been allocated under this programme in these 102 cities.

SHRI PRAKASH JAVADEKAR: Every city has a specific pollution mix and
pollution problem. The basic pollution causes are vehicular pollution, dust
pollution, and construction-demolition waste. Simultaneously, there are waste
management and biologica! fires as well as very importantly, industrial

poliution.

So, we have asked all cities to draw their own city-specific plans. To
prepare that plan, the Centiral Government has sanctioned Rs. 10 crore each
to million-plus population cities, and likewise other amount for lesser number of

cities. But 102 cities have been selected in this programme.

The hon. Member comes from Kerala. As he must be knowing, many
cities are very good in Kerala and there is no issue of pollution. So, there, we

will not giving any funds but at other places, we are giving it.

SHRIMATI KANIMOZHI KARUNANIDHI : Sir, the hon. Minister has said that
there is going to be a lot of tree plantation. We welcome it. But last week, in
one of his answers, he had spoken about mangrove forest also. In Tamil
Nadu, especially Ennore Creek area and Pulicat Wetlands, because of the
port expansion activities, nearly 2,000 acres of land is being affected. The

Ennore Creek is being taken over by the Port Authorities for expansion of the
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port. But this puts nearly 10,00,000 people in the city of Chennai at the risk of

flooding.
So, what is the Minister’s reply to this question? Thank you.

SHRI PRAKASH JAVADEKAR: Sir, Shrimati Kanimozhi's question is very
specific one, relating to Pulicat and Ennore. | will definitely give her answer, in
detail, in a separate communication. But let me tell her that mangroves are
also increasing, and at the same time, when we‘ sanction removal of
mangroves from one area for a very essential development, we also ask them
to plant in-the ratio of 1:3 times of mangroves. We are succeeding here. The

total mangrove cover of India is increasing.

SHRI VINCENT H. PALA : Sir, | know that the hon. Minister has given a reply
for plantation of trees; and the Government is spending an amount of almost
R. 220 crore every year for plantation of trees. Like in my State Meghalaya, we
have seen that during planation, they plant small trees. But these small trees
would get spoiled by animals; and during the winter, when the people burn fire,

these trees would get spoiled.

So, would the hon. Minister allow the State Government that instead of
planting small tress, they may acquire the existing forest? Would he sanction
money for that? Instead of planting small tréss where there is no guarantee

that these trees would survive, fresh forests may be an option.

So, will the hon. Minister allow this in his guideless?

m
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SHRI PRAKASH JAVADEKAR: Actually, you cannot plant a very big tree
because it is already existing. So, you have to plant a small sapling, and from
there, it grows. But now, there are various methods by which eight to ten feet
well-grown trees also can be planted, and then they grow up in a natural way.
Then it grows up in a natural way. So, that is the area, and the State Forest
Departments have been given concrete suggestions how to maintain the
plantation and how to have a survival rate of more than 80 per cent to 90 per
cent. That we have already discussed even in the Forest Ministers Meeting

which was held last week.

DR. KAKOLI GHOSH DASTIDAR : Thank you, Sir. Through you, | would like
to draw the attention of the hon. Minister to this. Is he aware that the life
expectancy at birth of Indians is being shortened for each of us by 4.3 years at
the moment due to environmental pollution including water, air, and everything
together? So, what is the Government and the Ministry doing to mitigate the
effect of the environment poliution so that we do not lose these four years that

each of us breathing today loses? Thank you, Sir.

SHRI PRAKASH JAVADEKAR: We in the Government have discussed a lot
on pollution not only of Delhi but all over the country. | have explained how the
Government is very proactively taking actions to mitigate the vehicular
pollution, industrial poliution, the biomass pollution, and also the dust pollution.
It is because these are the main four areas where we need action. We are

already taking action. It is bearing fruits. That is one thing.
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At the same time, let me clarify that such studies carried out by various
institutes may not be based on first generation data. On a secondary data,
they interpolate, extrapolate, and then come out with conclusions based on a
model study. So, let us not create a fear psychosis among people because
pollution problem is all over the globe. In Los Angeles, in European cities,
everywhere, there is pollution due to different factors. But there is no direct
correlation as per the studies we have conducted. The studies conducted in
India have not shown a direct correlation of shortening of life because of

poliution.
HON. SPEAKER: Dr. D. Ravikumar — Not present.

Sushri S. Jothimani.

L



Achnii s RT;T'“?

OIH
: GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 3084
TO BE ANSWERED ON 06.12.2019.

Poaching of Animals and Birds

3084. DR. BHARATIBEN:
DHIRUBHAI SHIYAL:
SHRIMATI QUEEN OJA:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether there exits any helpline number to control crimes relating to illegal trade and
poaching of animals and birds;

(b) if so, the details thereof;

(c) whether the Government proposes to set up a national helpline number and mobile task
force for protection of animals and birds; and

(d) if so, the detail thereof and if not, the reasons therefor?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE

(SHRI BABUL SUPRIYO)

(a), (b) (c)and  Ministry of Environment & Forest and Climate Change welcomes the
(d) suggestion of Hon’ble Members for setting up national helpline number and
mobile task force for protection of animals and birds to control crimes
relating to illegal trade and poaching of animals.[Ministry would consider this |
suggestion of Hon’ble Members for better enforcement of wildlife crime. |

—————— = IE—
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION No. 1109
TO BE ANSWERED ON 07.02.2020

Ban on Methyl Isocyanate
1109. SHRI FEROZE VARUN GANDHL:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether the Government proposes to ban Methyl is ocyanate;

(b) if so, the details thereof and if not, the reasons therefor;

(¢)  the number of chemical accidents occurred in the chemical industry for the past three
years;

(d)  whether the Government proposes to form a comprehensive law that governs the
different aspects of chemical industries and if so, the details thereof; and

(e) whether the Government proposes to bring the National Chemical Policy, which has

" been pending since2012 and if so, the details thereof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI BABUL SUPRIYO)

(a)&(b) Methyl Isocyanate is ‘regulated’ under the provisions of Manufacture, Storage and
Import of Hazardous Chemicals Rules, 1989 (MSIHC Rules, 1989) and the
Chemical Accident (Emergency Planning, Preparedness and Response) Rules,
1996 (CAEPPR Rules, 1996). Therefore, no proposal to ban the chemical is under
consideration of the Central Government.

(c) Based on the information provided by the Chief Inspector of Factories (CIFs) of
various State Governments/ Union Territories, 119 major/ minor chemical
accidents had occurred in past 3 years.

(d) To address the environmental pollution and safety related aspects, the
establishment and operation of chemicals industries is regulated under the
provisions of the Environment (Protection) Act, 1986; the Water (Prevention and
Control of Pollution) Act, 1974; the Air (Prevention and Control of Pollution) Act,
1981 and the Public Liability Insurance Act, 1991. Further, in order to ensure
proper management of chemicals in the country, Department of Chemicals and
Petrochemicals (DCPC) has decided to draft Chemical (Safety and Management)
Rules under the Environment Protection Act, 1986./A Technical Committee has *
been constituted under the Chairmanship of Joint Secretary (Chemicals) to finalise
the outline, scope, coverage and extent of proposed rules.

ey
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(e)

The DCPC has formulated a “Vision Document 2024°. The initiatives included in
this document and proposed actions are in line with the objectives of National
Chemical Policy. The DCPC has also formulated the ‘National Petrochemical
Policy 2007’. DCPC has, accordingly, decided that there is no need for a separate
National Chemical Policy.

s e sfe e ok
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OIH
GOVERNMENT OF INDIA

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO.2660
TO BE ANSWERED ON 06.03.2020

Soil Erosion at River Banks

2660. SHRI AJAY KUMAR MISRA TENL

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether the Government is contemplating any scheme to encourage people in the country
for afforestation to stop soil erosion at river banks due to incessant floods every year;

(b) if so, the measures taken to tackle soil erosion during the last three years and if not, the
reasons therefor; and _

(c) the approximate area of such lands earmarked and targets envisaged to prevent soil
erosion during the next financial year?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI BABUL SUPRIYO)

(a) to (¢): As per information received from Ministry of Jal Shakti, National Mission
for Clean Ganga (NMCG) under the Namami Gange Programme is implementing
“Forestry Interventions in Ganga” project as per the Detailed project report (DPR)
prepared by Forest Research Institute (FRI), Dehradun. The DPR has projected
site-specific plantation along the banks of river Ganga and its tributaries in the
five States namely Uttarakhand, Uttar Pradesh, Bihar, Jharkhand and West Bengal
in over 1.34 lakh hectares of area. The DPR provides 43 numbers of plantation
models in four major heads viz. Natural landscape, Agricultural landscape, Urban
landscape and Conservation intervention which includes soil and water
conservation. During the financial year 2016 to 2020, plantation over 26,764 ha.
Land has been carried out under Namami Gange scheme by the five Ganga bank
state forest departments, for which NMCG has funded Rs. 337.22 crore.

A A el s A i e L i _______________________,,...»—r-"'_'_'"_"'--_*
In addition,|Ministry of Environment, Forest & Climate Change has assigned a
| technical study to ICFRE to assess the need of interventions and measures to
| reduce soil erosion, improve quality of forests, enhance soil moisture regime to

| augment continuous supply of water to the streams, efc. along the river landscape

| of 13 major Indian rivers and prepare a Detailed Project Report (DPR) for forestry

.~ mediation for rejuvenation of the river basins. The study includes Beas, Chenab,
Jhelum, Ravi, Sutlej, Loni, Brahmaputra, Yamuna, Mahanadi, Narmada, Krishna,

~ Godavari and Cauvery rivers. e
L ek fd s
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GOVERNMENT OF INDIA

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO: 3222
TO BE ANSWERED ON 13/03/2020

Planting of Trees
3222.MS. CHANDRANI MURMU:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether the Government proposes to make the rivers, nallahs, etc. green by planting trees on
both side embankments of the rivers, nallahs etc.;

(b) if so, the details thereof; and

(c) the steps taken by the Government in this regard?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI BABUL SUPRIYO)

(a) to (¢) The National Forest Policy (NFP), 1988, encourages planting of trees on different
types of lands including lands alongside rivers, and streams and canals.
To increase and improve the forest and tree cover in the country, the Ministry of
Environment, Forest and Climate Change (MoEF&CC) has taken several initiatives.
These include Centrally Sponsored Schemes, such as National Afforestation Programme,
National Mission for Green India and Development of Wildlife Habitats. Compensatory
Afforestation Fund Rules, 2018 also contain provisions for taking up assisted natural
regeneration, artificial regeneration and silvicultural operations in forest, which contribute
to increase in forest cover. Afforestation and tree planting activities, including in non-
forest areas, are also taken up under various programme/funding sources of other
Ministries of Government of India such as, Mahatma Gandhi National Rural Employment
Guarantee Scheme, Pradhan Mantri Krishi Sinchayee Yojana and under the schemes/plans
of States and Union Territories and also by corporate bodies, public institutions, civil
society/NGOs public sector undertakings, etc.

The Ministry of Jal Shakti, National Mission of Clean Ganga (NMCG) is implementing
the Namami Gange Programme that includes plantation along the banks of river Ganga
and its tributaries in five states, namely Uttarakhand, Uttar Pradesh, Bihar, Jharkhand and
West Bengal. Plantation of 26,764 ha has been undertaken between the period 2016 and
2020 so far under the programme and NMCG has provided Rs. 337.22 crore for the same. _
In addition,/MoEF&CC has assigned a technical study to ICFRE to assess the need of

interventions and to suggest plantation models, measures to reduce soil erosion, improve
| quality of forests, enhance soil moisture regime, to augment continuous supply of water to
| the streams, etc. along the river landscape of 13 major Indian rivers and prepare a Detailed

| Project Report (DPR) for forestry mediation for rejuvenation of the river basins. The study .

includes Beas, Chenab, Jhelum, Ravi, Sutlej, Luni, Brahmaputra, Yamuna, Mahanadi,
. Narmada, Krishna, Godavari and Cauvery rivers.
ke ok ok
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
STARRED QUESTION NO. 381
TO BE ANSWERED ON 20.03.2020

Environmental Clearance for Irrigation Projects

*381. SHRIMAGUNTA SREENIVASULU REDDY &
SHRI ASHOK MAHADEORAO NETE

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased
to state:

(a) whether small and medium irrigation projects from various States are pending with the
Union Government for want of environmental/forest clearance;

(b) if so, the details of such pending projects, project and State/UT-wise including Andhra
Pradesh and Maharashtra;

(c) the reasons for delay in granting environmental/forest clearance along with the details of
projects sanctioned during the current year, State/UT-wise;

(d) the time since when the above mentioned irrigation projects are under consideration of
the Union Government; and

(e) the other steps taken/proposed by the Government to clear these pending projects?

ANSWER

MINISTER FOR ENVIRONMENT, FOREST AND CLIMATE CHANGE
(SHRI PRAKASH JAVADEKAR)

(a)to(e) A Stafement is laid on the Table of the House.



STATEMENT REFERRED TO IN REPLY TO PARAS (a) TO (e) OF LOK SABHA
STARRED QUESTION NO. *381 DUE FOR REPLY ON 20.03.2020 REGARDING
“ENVIRONMENTAL CLEARANCE FOR IRRIGATION PROJECTS” BY SHRI
MAGUNTA SREENIVASULU REDDY & SHRI ASHOK MAHADEORAO NETE

(a)
Yes, Sir

(b) to (d)

I. There is no proposal pending for Small and Medium Irrigation Projects with the Ministry
for approval under EIA Notification, 2006.Details of Small and Medium Irrigation
projects (CCA: less than 10, 000 ha) fulfilling General Condition submitted to the
Ministry and pending at Central level, along with reason for delay are tabulated below:

SL

No.

Name of State

Name of the Project

Date of
Submission

Reasons for delay

Maharashtra

Nardave Medium
Irrigation Project
(CCA: 9,978 ha) at
Dist.: Sindhudurg,

Maharashtra

04.01.2019

Non submission of information
from Project Proponent.

Telangana

Channaka-Korata
(Rudha) Barrage
on Penganga River-
Interstate Irrigation
Project, (CCA:
6677.00 ha),
Adilabad district of
Telangana

16.04.2019

Non submission of Stage I
Forest Clearance (FC) for the
forestland involved in the State
of Maharashtra by the Project
Proponent.

Telangana

ModikuntaVagu
Irrigation Project
(CCA: 5,500 ha) in
Jayashankar
Bhoopalpally
District of
Telangana

16.12.2019

Non submission of information
from Project Proponent.

Madhya
Pradesh

Satdharu Medium
Irrigation Project
(CCA: 7,555 ha) in
District Damoh

18.05.2019

Non submission of information
from Project Proponent.

Odisha

Khairibhandan
Barrage Irrigation
Project (CCA:
6,950 ha) of Dept.
of Water Resources,
Govt. of Odisha
inMayurbhanj

23.08.2019

Non submission of information
from Project Proponent.
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District

6. | Andhra
Pradesh

No Small and Medium Irrigation projectsare pending at Central level
for grant Environmental Clearance.

IL. All Irrigation Projects granted Environmental Clearance (EC) by the MoEF&CC
after the recommendation of the EAC at Central level in last one year:

SL. No.

Name of
State

Name of the Project

Date of EC
granted

1.

Madhya
Pradesh

Parbati (Rinsi) Major Irrigation Project (CCA;
48,000 ha) in Rajgarh district of Madhya
Pradesh by Water Resources Department,
Govt. of Madhya Pradesh

11.12.2019

Uttarakhand

Jamrani Dam Multipurpose Project (CCA:
57,065 ha) by Irrigation Department,
Uttarakhand

13.12.2019

Bihar

Kosi-Mechi Intrastate link project(CCA:
2,14,812 ha) (Construction of 76.20 km long
canal on the existing barrage beyond eastern
Kosi main canal (41.30 km) for irrigation
purpose under Kosi- Mechi intrastate link
project in the state of Bihar by M/s. Water
Resources Department, Govt. of Bihar

01.08.2019

Odisha

Jeera Irrigation Project (CCA: 4,800 ha) in the
Bargarh District, Odisha by M/s Department of
Water Resources, Government of Odisha

21.05.2019

Madhya
P;adesh

Majhgaon Medium Irrigation project (CCA:
9,900 ha) in Panna District of Madhya Pradesh
by Water Resources Department, Madhya
Pradesh

08.04.2019

Telangana

Sita Rama Irrigation Project (CCA: 1,33,085
ha), district Bhadradri Kothagudem, Telangana

07.01.2019

Telangana

Kaleswaram Lift Irrigation Scheme (CCA:
18,211 ha) near Kannepally village,
Mahadevpur Mandal, Jayashankar

25.02.2020

Bhoopalpally district, Telangana

II. There is no proposal pending with the Ministry for approval under Forest (Conservatmn)

| Act, 1980. List of the proposals related to small and medium irrigation, which have been ";

\ received and are under consideration of the Ministry is annexed at Annexure I___*F______;

© IV, All the proposals including small and medium irrigation projects are dealt as per the
procedure and norms under Forest (Conservation) Rules and Guidelines. The details of
the approval accorded under Forest (Conservation) Act, 1980 and for non-forestry use is
annexed at Annexure II.

i

(e)

Ministry of Environment, forest and Climate Change has taken several steps to expedite the
issuance of environmental clearance, inter alia, including: -

TS
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. Launching of Single-Window Integrated Environmental Management

System named PARIVESH (Pro-Active and Responsive facilitation by
Interactive, Virtuous and Environmental Single-window Hub) for a
complete online, expeditious and transparent system for environment,
forest, wildlife and CRZ clearances in the country;

Standardization of Terms of Reference.

- Validity of ToR is increased from four years to five years in one go.

Standardization of Environmental Clearance conditions.

Provision of alert through SMS to the project proponents.

Delegation of more projects to the State Level Environmental Impact
Assessment Authority.

Standardization of Forms for application.
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Annexure-I

List of Irrigation proposals under consideration with Uol for forest clearance

Sk Name of the project State
No.
{ Banda Irrigation Project, Water Resource Department, Madhya
* | Madhya Pradesh Pradesh
Clo Bali Chowki and Multi Village Group Piped Water Himachal
2. | Supply Scheme For Part of Seraj Block of Mandi District.
Pradesh
(H.P.).
3. | Construction of Somb Saraswati Barrage on River Somb. Haryana
Forest Land proposed to be diverted For Construction of
4. | Kanhar Irrigation Project for area of 127.1637 ha in | Uttar Pradesh
Sonebhadra District (UP).
: . o Madhya
5. | Jawar Micro Lift Irrigation Scheme Pradesh
6. | Ammadad Tank Chhattisgarh
7. | Uma Barrage Chhattisgarh
8 Narmada-Jhabua-Petlawad-Thandla-Sardarpur Micro Lift Madhya
| Irrigation Scheme Pradesh
9. | Satdharu Medium Tank Project Maxlsya
Pradesh
10. | Upper Lanth Medium Irrigation Project Odisha
e : . Madhya
11. | ISPKalisindh Link P t Phase-1
sin roject Phase Pradesh




Annexure II

Statement showing State-wise Final Approval accorded in current year for non-forestry purpose
under FC Act, 1980

Category: All Categories

During the Period:01/01/2019 to 16/03/2020

Case Status: APPROVED
NS;‘ States/UTs No. of Cases Area(iAnphp£°ved

1 | Andhra Pradesh 5 196.933
2 | Arunachal Pradesh I 4577.84
3 | ASSAM 1 1.00
4 | Bihar 33 461.79
5 | CHHATTISGARH 1 207.99
6 | GOA 1 0.93
7" | Gujarat 258 1719.66
8 | Haryana 389 645.86
9 | Himachal Pradesh 78 671.93
10 | Jharkhand 17 933.89
11 | Karnataka 17 221.67
12 | Kerala 2 0.26
13 | Madhya Pradesh 271 2139.22
14 | Maharashtra 3 183.79
15 | Manipur 1 24.50
16 | Meghalaya 2 0.03
17 | Mizoram 3 46.48
18 | Orissa 20 5171.44
19 | Punjab 186 439.80
20 | Rajasthan 47 474.84
21. | Tamil Nadu 8 28.29
22 | Telangana 29 2113.18
23 | Tripura 11 266.67
24 | Uttar Pradesh 45 82.08
25 | Uttarakhand 93 256.55
26 | West Bengal 2 102.33
27 | Grand Total 1524 20968.94
28 | Uttar Pradesh 0 0.00
29 | Uttarakhand 60 171.64
30 | West Bengal 3 124.87

Grand Total 574 7576.61

Note: There was no diversion of forestland in respect of remaining six States /UTs
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COMMITTEE ON GOVERNMENT ASSURANCES
(2021-2022)
(SEVENTEENTH LOK SABHA)
NINTH SITTING
(06.06.2022)

The Committee sat from 1500 hours to 1600 hours in Committee Room No. ‘2’, Extension to
Parliament House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal -  Chairperson
MEMBERS

Shri Nihal Chand

Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar

Shri Santosh Pandey

Shri M.K. Raghavan
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SECRETARIAT
1. Shri S.L. Singh - Deputy Secretary
2.  Shri Vineeta Sachdeva - Under Secretary

WITNESSES
Ministry of Environment, Forest and Climate Change

Ms. Leena Nandan, Secretary (EF&CC)

Shri Chandra Prakash Goyal, DGF & SS

Shri Naresh Pal Gangwar, Additional Secretary
Shri Tanmay Kumar, Additional Secretary

Mrs. Richa Sharma, Additional Secretary

Shri S.P. Yadav, ADG (FC)

Shri Bivash Ranjan, ADG (WL)

Shri Jigmet Takpa, Joint Secretary

Shri Sujit Kumar Bajpayee, Joint Secretary
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Miistry of Jal Shakti (Department of Water Resoures, River
Development & Ganga Rejuventation)

1. Shri Sanjay Awasthy, Joint Secretary
2. Shri Bidhu Bhushan Barman, Scientist G
3. Shri Anjani Prasad Singh, Scientist E

Miistry of Chemicals and Fertilizers (Department of Chemicals &
Petro- Chemicals)

1. Shri K. K. Srivastava, Director

Ministry of Parliamentary Affairs

1. Shri P.K. Haldar - Under Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened to (i) consider 25
Memoranda containing requests received from various Ministries/Departments for
dropping of 34 pending Assurances; and (ii) take oral evidence of the representatives
of the Ministry of Environment, Forest and Climate Change regarding pending
Assurances.

XXXX XXXX XXXX XXXX XXXX XXXX

3. Thereafter, the representatives of the Ministry of Environment, Forest and
Climate Change and the Ministry of Parliamentary Affairs were ushered in. The
Chairperson welcomed the witnesses to the sitting of the Committee and drew their
attention to confidentiality of the deliberations till the Reports are presented to the
House. The Committee then took oral evidence of the representatives of the Ministry
of Environment, Forest and Climate Change regarding pending Assurances.
Considering the huge pendency of a number of Assurances of the Ministry for a long
time, the Chairperson asked the representatives to give an overview of the pending
Assurances and also apprise the Committee about the internal mechanism, system of
monitoring and review of pending Assurances in the Ministry.

e The Secretary, Ministry of Environment, Forest and Climate Change, briefed the
Committee about the review meetings being held for implementation of pending
Assurances. The Chairperson asked the representatives of the Ministry to furnish the
Minutes of the review meetings for monitoring of pending Assurances.

5. The Members then raised queries and sought clarifications on the pending
Assurances. The witnesses responded to the queries and also provided clarifications.
As some queries required detailed reply and inputs from various quarters, the
Chairperson asked the witnesses to furnish written replies on the same in due course.

ol%



6. The Chairperson thanked the witnesses for deposing before the Committee and
furnishing valuable information on the queries raised and clarifications sought by

them.
The witnesses, then, withdrew.

A verbatim record of the proceedings has been kept.

The Committee then adjourned.

XXXX XXXX XXXX XXXX XXXX
XXXX XXXX XXXX XXXX XXXX
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Annexure-II1
COMMITTEE ON GOVERNMENT ASSURANCES (2021-2022) LOK SABHA

Statement of pending/implemented Assurances pertaining to the Ministry of Environment,
Forest and Climate Change to be discussed during oral evidence on 06.06.2022.

' S.No. | SQ/USQ No. and date | Subject
o |
1.7 USQ No. 1175 River Zone Control Act
| dated 08.08.2011 |
|
‘ 2.2 TUSQ No. 7245 River Regulation Area
| dated 21.05.2012 |
T@ | USQ No. 3688 River Regulatory Zone |
| r dated 17.12.2012 | "
I !
Fl. ' USQ No. 415 Regulation of Hunting l
| ‘ dated 01.12.2015
I
5.9 | SQ No. 224 Coastal Management ,
| ' dated 15.12.2015 _
(Supplementary by Dr. |
- Manoj Rajoria, M.P.) j
6. [USQNo. 1587  Implementation of Forest Policy
i dated 25.07.2017
b.” USQ No. 847 Eco-Sensitive Areas of Western Ghats
' dated 14.12.2018
8.” | USQ No. 1051 Eco Sensitive Areas
| dated 08.02.2019
9. | USQ No. 1122 ‘ Conservation of Western Ghats
| dated 08.02.2019 !
| |
10. USQ No. 80 | Forest based Projects
dated 21.06.2019 ’
l_ = |

@ Same Subjects
# Same Subjects
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11.

['sQ No. 296

dated 12.07.2019

Amendment in Biological Diversity Act, 2002

12.

USQ No. 4538
dated 19.07.2019

Amendment in EIA Notification

13.

SQ No. 82

dated 22.11.2019
(Supplementary by Smt.
Maneka Sanjay Gandhi,
M.P.)

Recycling of Plastics

14.5

USQ No. 1042
dated 22.11.2019

Great Indian Bustard

15:%

USQ No. 2060
dated 29.11.2019

Protection and Conservation of Wildlife

16.

SQ No. 268
dated 06.12.2019

(Supplementary by Shri Anil

Firojiya, M.P.)

Conservation of Environment

17.

USQ No. 3084
dated 06.12.2019

Poaching of Animals and Birds

18.

USQ No. 1109
dated 07.02.2020

Ban on Methyl Isoc-\?anate

19.%

USQ No. 2660
dated 06.03.2020

Soil Erosion at River Banks

20.%

uSQ No. 3222
dated 13.03.2020

Planting of Trees

21,

SQ No. 381
dated 20.03.2020

Environmental Clearance for Irrigation Projects

$ Same Subjects
% Same Subjects
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MINUTES il
COMMITTEE ON GOVERNMENT ASSURANCES
(2022-2023)
(SEVENTEENTH LOK SABHA)
SECOND SITTING
(20.12.2022)

The Committee sat from 1500 hours to 1545 hours in Room No. 216
(Chairperson's Chamber) 'B' Block, Extension to Parliament House Annexe, New
Delhi.

PRESENT

Shri Rajendra Agrawal -  Chairperson
Members

Shri Nihal Chand Chauhan
Shri Ramesh Chander Kaushik
Shri Khagen Murmu

Shri Ashok Mahadeorao Nete
Shri M.K. Raghavan

Shri Chandra Sekhar Sahu

NOUTAWN

Secretariat

Shri J.M. Baisakh - Joint Secretary
Dr. (Smt.) Sagarika Dash - Director

Shri Mahesh Chand Gupta - Deputy Secretary
Smt. Vineeta Sachdeva - Under Secretary

ol ol

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day’s agenda. Thereafter, the
Committee considered and adopted the following five (05) draft Reports without
any amendments:-

0] Draft Seventy-Fourth Report (17th Lok Sabha) regarding ‘Requests
for Dropping of Assurances (Acceded to)’;

(i) Draft Seventy-Fifth Report (17th Lok Sabha) regarding ‘Requests
for Dropping of Assurances (Not Acceded to)’;

(iii)  Draft Seventy-Sixth Report (17th Lok Sabha) regarding ‘Requests
for Dropping of Assurances (Acceded to)’;



(iv) Draft Seventy-Seventh Report (17th Lok Sabha) regarding
‘Requests for Dropping of Assurances (Not Acceded to)’; and

(v)  Draft Seventy-Eighth Report (17th Lok Sabha) regarding ‘Review of
Pending Assurances Pertaining to the Ministry of Environment,
Forest and Climate Change’.

N The Committee also authorized the Chairperson to present the Reports
during the ongoing session.

The Committee then adjourned.
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Appendix-XXV

COMPOSITION OF THE COMMITTEE
ON GOVERNMENT ASSURANCES*
(2021 - 2022)

SHRI RAJENDRA AGRAWAL - Chairperson

MEMB

Prof. Sougata Ray **

Shri Nihal Chand

Shri Gaurav Gogoi

Shri Nalin Kumar Kateel

Shri Ramesh Chander Kaushik
Shri Kaushlendra Kumar

Shri Ashok Mahadeorao Nete
Shri Santosh Pandey

. Shri M.K. Raghavan

. Shri Chandra Sekhar Sahu
. Dr. Bharatiben D. Shiyal

. Shri Indra Hang Subba

Smt. Supriya Sule

. Vacant
SECRETARIAT
Shri J.M. Baisakh - Joint Secretary
Dr. Sagarika Dash - Director
Shri M.C. Gupta - Deputy Secretary
Shri Vineeta Sachdeva - Under Secretary

The Committee has been constituted w.e.f. 09 October, 2021 vide Para No. 3202 of Lok
Sabha Bulletin Part-1I dated 18 October, 2021 '

Nominated to the Committee vide Para No 4711 of Lok Sabha Bulletin Part-II dated 06 June,
vice Shri Sudip Bandyopadhyay resigned on 01 June, 2022
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